RATIFIED MINUTES OF MEETING NO.19/15 OF NORMS COMMITTEE-| (DES4 SECTION)
HELD ON 09.12.2014

Please Note

{i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations
/ Deficiencies received from the concerned Technicai Authority. Wherever applicable, a scanned copy
of such document has been placed at the end of the Minutes, in running serial orders. The concerned
firm may go through the same and respond accordingly.

{ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC
decisions, has also been attached in the end. This may also be referred to by the concerned firm and
may be responded accordingly.

The meeting No. 19/15 of the Norms Committee {NC-) for the licensing year 2014-2015 was held on
09.12.2014 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign Trade
to consider the applications under Duty Exemption / Remission Schemes {Chapter-4) of Foreign
Trade Policy 2009-2014 / Handbook of Procedure Volume-t. The following Members of the
Committee were present in the meeting: -

SI.No. | Name of the Member & Designation | Room No. Telephone No. Deptt/Organisation.

1. Sh K.K. Tiwari LA 476 23063321 DHI, U.B.

2. Sh S.K. Jain, D.O. 428A 23063321 Extn.3318| DIPP, U.B.

23063166 .

3. Sh. Kanwalinder Singh Sodhi, Asstt. | 736A 23063802 Extn.2459] DC(MSME),N.B.
Dir. (Mech)

4, Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 | DGFT, U.B.

5. Sh. S.Muthukumar, FTDO 404 23061562 Ext.265 | DGFT, U.B.

| -The Committee considered the individual cases of the agenda of this meeting generated through the
online system of NIC. The decisions taken thereon are as under:

Case No.:15/11/80-A1.C2/2012 |Party Name: YOKOGAWA Meet No/Date: 19/80- Status:
INDIA LIMITED ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0710088440 [Defer
:01/80/050/00229/AM13/ :07/21/040/00120/AM13/ 24.05.2012 Date:20.01.2015

Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate General of Hydro Carbons, Ministry of Petroleum an¢ Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
firm had sought for 4 weeks’ time vide their mail dated 28.07.2014, followed by reminder dated
22.10.2014 sent to the firm. The Committee decidecl:l to reit;.rate its earlier decision for the necessary
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document. The Committee alsoh that M/s GE Indian Industrial Private Ltd was issued an AA
No0.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General of
Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Dte. General of Hydro-Carbons on 04.02.2014. The Committee decided that this position should
be mentioned in the reminder to the firm. Case is deferred to 20.01.2015.

Case No.:17/11/80-AL.C2/2012 |Party Name:MOTHERSON Meet No/Date:19/80- Status:
SUMI SYSTEMS LTD ALC2/2014 Approved
. 09.12.2014
HQ File RLA File Lic.No/Date:0510329275
5 |:01/80/050/00231/AM13/ :05/24/040/00129/AM13/ 10.07.2012

Decision: The Committee decided to ratify norms based on the recommendations of DIPP vide their
UO N.7/191/14-TSW, dt.29.10.2014 (copy to be forwarded to RA and firm).

RA may take action accordingly.

Case No.:15/26/80-ALC2/2012 Party Name:LARSEN & Meet No/Date: 19/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
09.12.2014
HQFile RLA File Lic.No/Date:0310722249 |Defer
:01/80/050/00576/AM13/ :03/95/040/00791/AM 13/ 29.01.2013 Date:20.01.2015

Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
firm had sought for 4 weeks’ time vide their mail dated 28.07.2014, followed by reminder dated
22.10.2014 sent to the firm. The Committee decided to reiterate its earlier decision for the necessary
document. The Committee also that M/s GE Indian Industrial Private Ltd was issued an AA
N0.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General of
Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Dte. General of Hydro-Carbons on 04.02.2014. The Committee decided that this position should
be mentioned in the reminder to the firm. Case is deferred to 20.01.2015.

Case No.:1/26/80-ALC2/2012  |Party Name:NETAFIM Meet No/Date:19/80- Status:
IRRIGATION INDIA ALC2/2014 Deferred
_ PVT.LTD. 09.12.2014
HQ File RLA File Lic.No/Date:3410036266 |Defer
4 :01/80/050/00562/AM13/ :34/24/040/00249/AM13/ 26.02.2013 Date:20.01.2015

|Decision: The Committee noted that the letter dated 21.10.2014 requesting for furnishing the
Amendment Sheet of the said AA has been sent to the RA, Baroda and decided to remind RA for their
reply. Case is deferred to 20.01.2015.

5_ Case No.:41/19/80-AL.C2/2014 |Party Name:VOLVO BUSES  |Meet No/Date:19/80- Status:
INDIA PVT.LTD, - |ALC2/2014 |
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09.12.2014 Deferred
HQ File RLA File Lic.No/Date:0710093996 | Defer
:01/80/050/00475/AM15/ :07/21/040/01003/AM13/ 01.03.2013 Date:20.01.2015

Decision: The Committee noted that the firm’s application has been sent to the DHI for their

comments on 08.12.2014 and decided to await comments of DHI. Case is deferred to
20.01.2015.

Case No.:33/8/80-ALC2/2013 |Party Name: THYSSENKRUPP [Meet No/Date:19/80- Status:
INDUSTRIES INDIA ALC2/2014 Deferred
PVT.LTD 09.12.2014

HQ File RLA File Lic.No/Date:0310733011 |Defer

:01/80/050/00143/AM 14/ :03/95/040/00063/AM 14/ 01.05.2013 Date:20.01.2015

Decision: The Committee noted that the 13" reminder dated 22.10.2014 has been given to EPCG
Division for forwarding their inputs in respect of ratification of subject AA and decided to issue
reminder for their comments. Case is deferred to 20.01.2015.

Case No.:3/6/80-ALC2/2013  [Party Name:BOTIL OIL Meet No/Date:19/80-  [Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER  [09.12.2014
OIL ,

HQ File RLA File Lic.No/Date:0510353884 |Defer

:01/80/050/00094/AM 14/ :05/23/040/00016/AM 14/ 13.05.2013 Date:20.01.2015

Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
firm had sought for 4 weeks’ time vide their mail dated 28.07.2014, followed by reminder dated
22.10.2014 sent to the firm. The Committee decided to reiterate its earlier decision for the necessary
document. The Committee also that M/s GE Indian Industrial Private Ltd was issued an AA
N0.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General of
Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Dte. General of Hydro-Carbons on 04.02.2014. The Committee decided that this position should
be mentioned in the reminder to the firm. Case is deferred to 26.01.2015.

Case No.:2/13/80-ALC2/2014 {Party Name:RAGHU VAMSI  Meet No/Date:19/80- Status:
MACHINE TOOLS PRIVATE |ALC2/2014 Deferred
LIMITED 09.12.2014

HQ File RLA File Lic.No/Date:(910056105 |Defer

:01/80/050/00321/AM15/ :09/24/040/00074/AM 14/ 23.05.2013 Date:20.01.2015

Decision: The Committee noted that the firm’s application which was sent to DIPP on 25.11.2014
actually pertains to MSME/DHI and decided to forward the same to MSME/DHI for their comments.

Case is deferred to 20.01.2015.
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[ [Case No.:9/7/80-ALC2/2014 Party Name:PRANITA Meet No/Date:19/80- Status:
ENGINEERING SOLUTIONS (ALC2/2014 Deferred
PRIVATE LIMITED, 09.12.2014
HQ File RLA File Lic.No/Date:0710096215 |Defer
9 :01/80/050/00146/AM15/ :07/24/040/00066/AM 14/ 26.06.2013 Date:20.01.2015
Decision: The Committee noted that firm has not replied to deficiency letter dated 11.05.2014
followed by the reminder on 20.11.2014, and decided to send reminder to the firm. Case is deferred
to 20.01.2015.
" [Case No.:14/15/80-ALC2/2013 [Party Name:AUTOMAT Mect No/Date:19/80- Status:
IRRIGATION PVT. LTD. ALC2/2014 Deferred
A 09.12.2014
HQ File RLA File Lic.No/Date:0510362949 |(Defer
10 |:01/80/050/00270/AM 14/ :05/23/040/00199/AM 14/ 20.08.2013 Date:20.01.2015
Decision: The Committee noted that the case has been forwarded to C&PC for their comments
followed by reminders the last one being sent on 21.10.2014. The Committee decided to remind
C&PC for comments. Case is deferred to 20.01.2015.
" [Case No.:16/15/80-ALC2/2013 [Party Name:INDUS PRO ‘[Meet No/Date:19/80- Status:
AUTO ENGINEERS PVT.LTD. |ALC2/2014 Rejected
_ 09.12.2014
HQ File RLA File Lic.No/Date:0510363605
:01/80/050/00272/AM 14/ :05/23/040/00221/AM 14/ 26.08.2013 o
11 [Decision: The Committee noted that firm has not replied to deficiency letter dated 13.06.2014
followed by reminder dated 28.07.2014, final reminder dated 21.10.2014 and 15 more days for also.
After deliberations, the Committee decided to reject the firm's request with the direction to pay to
Custom Duty and applicable interest for regularization of the license.
RA may take action accordingly.
T Case No.:54/15/80-AL.C2/2013 [Party Name:SEC INDUSTRIES |Meet No/Date:19/80- Status:
PVT.LTD., ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0910057395 Defer
12 [:01/80/050/00310/AM 14/ :09/24/040/00218/AM 14/ 28.08.2013 Date:20.01.2015
Decision: The Committee noted that the firm's application was forwarded to MSME on 20.6.2014
for their comments followed by two reminders dated 28.07.2014 & 22.10.2014. The representative
of MSME sought a further copy of the application to which the Committee decided to send the same,
and decided to wait for MSME comments. Case is deferred to 20.01.2015.
" [Case No.:55/15/80-ALC2/2013 Party Name:POLMOR STEEL Meet No/Date:19/80- Status:
PVTLTD ALC2/2014 Deferred
13 09.12.2014
|HQ File [RLA File {Lic.No/Date:0910057433 [Defer
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:01/80/050/00311/AM14/ [:09/24/040/00249/AM14/ 130.08.2013 Date:20.01.2015

Decision: The Committee noted that firm has not replied to deficiency letter dated 11.09.2014
followed by reminder dated 20.11.2014. After deliberations, the Committee decided to send
reminder to the firm. Case is deferred to 20.01.2015.

Case No.:56/15/80-ALC2/2013 [Party Name:POLMOR STEEL |Meet No/Date:19/80- Status:
PVTLTD ALC2/2014 Deferred
_ 09.12.2014
HQ File RLA File Lic.No/Date:0910057434 |Defer
14 1:01/80/050/00312/AM14/ :09/24/040/00250/AM 14/ 30.08.2013 Date:20.01.2015
Decision: The Committee noted that firm has not replied to deficiency letter dated 11.09.2014
followed by reminder dated 20.11.2014 and decided to send reminder to the firm. Case is deferred
to 20.01.2015.
" [Case No.:36/15/80- Party Name:BOTIL OIL Meet No/Date:19/80- Status:
ALC2/2013 TOOLS INDIA PVT ALC2/2014 Deferred
LTIXFORMERLY BAKER 09.12.2014
OIL
HQ File RLA File Lic.No/Date:0510364996 |Defer
:01/80/050/00292/AM 14/ :05/23/040/00225/AM14/ 09.09.2013 Date:20.01.2015
Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate Generai of Hydro Carbons, Ministry of Petroleum and Natural Gas to
15 [the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
firm had sought for 4 weeks’ time vide their mail dated 28,07.2014, followed by reminder dated
22.10.2014 sent to the firm. The Committee decided to reiterate its earlier decision for the necessary
document. The Committee also that M/s GE Indian Industrial Private Ltd was issued an AA
No0.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General
of Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued
by the Dte. General of Hydro-Carbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm, Case is deferred to 20.01.2015.
B Case No.:1/18/80-ALC2/2013 |Party Name:GREATOO Meet No/Date:19/80- Status:
MOLDS INDIA PRIVATE ALC2/2014 Deferred
LIMITED 09.12.2014
16 (HQ File RLA File Lic.No/Date:0410149958 [Defer
:01/80/050/00331/AM14/ :04/24/040/00123/AM 1 4/ 17.09.2013 Date:20.01.2015
Decision: The Committee noted that the deficiency letter has been forwarded to the firm on
14.11.2014 and decided to issue reminder to the firm for reply. Case is deferred to 20.01.2015.
IR Case No.:46/15/80- Party Name:BOTIL OIL Meet No/Date:19/80- Status:
ALC2/2013 TOOLS INDIA PVT ALC2/2014 Deferred
17 LTD(FORMERLY BAKER  [09.12.2014
OIL
IHQ File [RLA File A ILic.No/Date:0510366074 [Defer
\]\/
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[01/80/050/00302AM14/  [:05/23/040/00245/AM14/ [19.09.2013 [Date:20.01.2015

Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
firm had sought for 4 weeks’ time vide their mail dated 28.07.2014, followed by reminder dated
22.10.2014 sent to the firm. The Committee decided to reiterate its earlier decision for the necessary
document. The Committee also that M/s GE {ndian Industrial Private Ltd was issued an AA
N0.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General
of Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued
by the Dte. General of Hydro-Carbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Case is deferred to 20.01.2015.

C‘ase No.:34/18/80-AL.C2/2013 |Party Name:LARSEN & Meet No/Date:19/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
‘ 09.12.2014
18 HQ File RLA File Lic.No/Date:0310751272 |Defer
:01/80/050/00364/AM 14/ :03/95/040/00268/AM14/ 26.09.2013 Date:20.01.2015
Decision: The Committee also noted that the application of the firm has been sent to DRDO on
24.11.2014 decided to await DRDO comments. Case is deferred to 20.01.2015.
[ [Case No.:21/18/80- Party Name:BOTIL OIL Meet No/Date:19/80- Status:
ALC2/2013 TOOQLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER 09.12.2014
OIL
HQ File RLA File Lic.No/Date:0510367148 (Defer
:01/80/050/00351/AM 14/ :05/23/040/00273/AM 14/ 30.09.2013 Date:20.01.2015
Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
19 the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
firm had sought for 4 weeks’ time vide their mail dated 28.07.2014, followed by reminder dated
22.10.2014 sent to the firm. The Committee decided to reiterate its earlier decision for the necessary
document. The Committee also that M/s GE Indian Industrial Private ttd was issued an AA
No.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General |
of Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued
by the Dte. General of Hydro-Carbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Case is deferred to 20.01.2015.
B Case No.:9/18/80-ALC2/2013 (Party Name:ALSTOM INDIA  {Meet No/Date:19/80- Status:r
LIMITED, ALC2/2014 Deferred
‘ 09.12.2014
20 [HQ File RLA File Lic.No/Date:3210068243 |Defer
:01/80/050/00339/AM 14/ :32/21/040/00111/AM14/ 07.10.2013 Date:20.01.2015

|D_ecision: The Committee noted that firm has neither replied to deficiency letter dated 26.09.2014
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sent by DEIT directly and decided to send reminder along with the copy of aforesaid deficiency letter
to the firm. Case is deferred to 20.01.2015.

21

Case No.:19/18/80-ALC2/2013 [Party Name:VSM VENTURE _ |Meet No/Date:19/80- _ [Status:
CONTROL SYSTEMS PLTD |ALC2/2014 Rejected
09.12.2014 |
HQ File RLA File Lic.No/Date:0510367680
:01/80/050/00349/AM 14/ |:05/24/040/00233/AM14/ 07.10.2013

Decision: The Committee noted that firm has not replied to DEIT deficiency letter sent directly
dated 16.04.2014, followed by DGFT reminder dated 17.06.2014, e-mail dated 20.6.2014, and final
reminder dated 16.09.2014 and 15 days time, After deliberations, the Committee decided to reject
their case with direction to pay the Custom Duty and applicable interest for regularization of the
license,

RA may take action accordingly.

22

Case No.:36/19/81-ALC2/2013 [Party Name:SAI LINKS Meet No/Date:19/80- Status:
({INDIA) P.LTD. ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:3110060918 [Defer
:01/81/050/00350/AM14/ :31/83/040/00129/AM14/ 25.10.2013 Date:20.01.2015
Decision: The Committee noted that firm has not replied to deficiency letter dated 15.05.2014

followed by reminder dated 28.07.2014, final reminder dated 24.10.2014 and 15 days time. The
Committee also noted that the e-mail reply received from the firm is incomplete and decided to issue
second reminder to the firm for a full reply failing which the Committee would be constrained to

reject their case with direction to pay the Custom Duty and applicable interest for regularization of
the license. Case is deferred to 20.01.2015.

[ Case No.:31/18/80-AL1L.C2/2013 |Party Name:GE INDIA Meet No/Date:19/80- Status:
INDUSTRIAL PRIVATE ALC2/2014 Deferred
LIMITED 09.12.2014
HQ File RLA File Lic.No/Date:3110060945 |Defer
:01/80/050/00361/AM14/ :31/83/040/00126/AM 14/ 30.10.2013 Date:20,01,2015

Decision: The Committee noted that firm's reply dated 16.09.2014 has been sent to DHI on

29.09.2014 for comments and decided to remind DHI for expediting comments. Case is deferred to
20.01.2015.

24

Case No.:4/21/80-ALC2/2013 |Party Name:CARDINAL Meet No/Date:19/80- Status:
YACHTS ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0310756453 |Defer
:01/80/050/00400/AM 14/ :03/94/040/00516/AM 14/ 31.10.2013 Date:20.01.2015

Decision: The Committee noted that deficiency letter of MSME has been sent
26.11.2014 for their reply. Case is deferred to 20.01.2015.

to the firm on

g
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Case No.:19/24/80-ALC2/2013 |Party Name:ZENITH Meet No/Date:19/80- Stﬁtus:
PRECISION PYTLTD ., ALC2/2014 Deferred
. 09.12.2014
HQ File RLA File Lic.No/Date:0710099452 |Defer
:01/80/050/00496/AM 14/ :07/24/040/00232/AM 14/ 07.11.2013 1Date:20.01.2015
25 [ .
Decision : The Committee noted that firm’s reply dated 02.07.2014 has been sent to MSME on
13.08.2014 for comments and copies of previous decisions taken by NC-l/recommendations of
Technical Authorities in the cases of ratification of norms of previous licenses of the firm were
handed over to MSME and decided to remind MSME for their comments. Case is deferred to
20.01.2015.
[ [Case No.:20724/80-ALC2/2013 Party Name:ZENITH Meet No/Date:19/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
_ 09.12.2014
HQ File RLA File Lic.No/Date:0710099453 |Defer
:01/80/050/00497/AM 14/ :07/24/040/00248/AM 14/ 07.11.2013 Date:20.01.2015
LY m—— .
Decision : The Committee noted that firm’s reply dated 02.07.2014 has been sent to MSME on
13.08.2014 for comments and copies of previous decisions taken by NC-l/recommendations of
Technical Authorities in the cases of ratification of norms of previous licenses of the firm were
handed over to MSME and decided to remind MSME for their comments. Case is deferred to
' 20.01.2015.
_Case No.:1/21/80-ALC2/2013 |Party Name;:ANALYSER .{Meet No/Date:19/80- Status:
INSTRUMENT CO.PVTLTD. (ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date: 1310045080 |Defer
:01/80/050/00397/AM 14/ :13/24/040/00023/AM 14/ 18.11.2013 Date:20.01.2015
27 |Decision: The representative of the firm, Shri Kunj Bihari Jain, Dy.Manager (Sales) attended
the PH in response to the Committee letter dated 19.11.2014 and explained the points
raised by the representative of DIPP before the Committee. The Committee after
deliberations, advised the firm’s representative to send written submissions for further
examination of their request. Case is deferred to 20.01.2015.
[ [Case No.:14/21/80-ALC2/2013 [Party Name:ALSTOM INDIA  |Meet No/Date:19/80- Status:
LIMITED, ALC2/2014 Deferred
. 09,12.2014
HQ File RLA File Lic.No/Date:3210070400 |Defer
28 1.01/80/050/00410/AM 14/ :32/21/040/00141/AM14/ 28.11.2013 Date:20.01.2015
Decision: The Committee noted that firm’s reply dated 07.04.2014 has been sent to DHI on
06.06.2014 for comments followed by reminder dated 21.10.2014 and decided to remind DHI. Case
is deferred to 20.01.2015.
B Cnse No.:22/21/80- Party Name: BOTIL OIL Meet No/Date: 19/80- .Status:
29 |ALC2/2013 TOOLS INDIA PVT ALC2/2014 Deferred
LTI{FORMERLY BAK}ER 09.12.2014

N
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| jor | |
HQ File RLA File Lic.No/Date:0510372329 |Defer
:01/80/050/0041 8/ AM 14/ :05/23/040/00343/AM 14/ 29.11.2013 Date:20.01.2015

Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
firm had sought for 4 weeks’ time vide their mail dated 28.07.2014, followed by reminder dated
22.10.2014 sent to the firm. The Committee decided to reiterate its earlier decision for the necessary
document. The Committee also that M/s GE Indian Industrial Private Ltd was issued an AA
N0.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General
of Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued
by the Dte. General of Hydro-Carbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Case is deferred to 20.01.2015.

Case No.:17/21/80-ALC2/2013 [Party Name:DEE Meet No/Date: 19/80- Status:
DEVELOPMENT ALC2/2014 Deferred
ENGINEERS LTD. 09.12.2014
HQ File RLA File Lic.No/Date:0510373370 |Defer
30 |:01/80/050/00413/AM14/ :05/23/040/00373/AM14/ 12.12.2013 Date:20.01.2015
Decision: The Committee noted that firm’s reply dated 21.10.2014 has been sent to DHI on
22.10.2014 followed by reminder 20.11.2014 for comments and decided to remind DHI. Case is
deferred to 20.01.2015.
[ [Case No.:17/24/80-ALC2/2013 Party Name:DRIPLEX WATER |Meet No/Date:19/80- Status:
ENGINEERING LTD. ALC2/2014 Deferred
09.12.2014
31 IHQ File RLA File Lic.No/Date:0510374413  [Defer
:01/80/050/00494/AM 14/ :05f23f040/00370/AM14/ 24.12.2013 Date:20.01.2015
Decision: The Committee noted that firm's reply dated 04.12.2014 has been sent to the DHI on
05.12.2014 for comments and decided to await comments from DHI. Case is deferred to 20.01.2015.
[ ICase No.:18/24/80-A1.C2/2013 [Party Name:DRIPLEX WATER Meet No/Date: 19/80- Status:
ENGINEERING LTD. ALC2/2014 Deferred
- 09.12.2014
32 HQ File RLA File Lic.No/Date:0510374411 |Defer
:01/80/050/00495/AM14/ :05/23/040/00371/AM 14/ 24.12.2013 Date:20.01.2015
Decision: The Committee noted that firm’s reply dated 04.12.2014 has been sent to the DHI on
05.12.2014 for comments and decided to await comments from DHI. Case is deferred to 20.01.2015.
[ [Case No.:37/24/80-ALC2/2013 Party Name:LARSEN & Meet No/Date:19/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
33 4 09.12.2014
HQ File RLA File Lic.No/Date:0310766034 |Defer
_:01/80/05_0_/00_514/AM14/ _ :03/95/040/00781/AM14/ 13.01.2014 Date:20.01.2015

VEEN SHAR!\‘:\A
%?ﬁDirector Geneialnﬁade
Direclorate Céenen::;fc K;oge{% Tiace
ini of Com us
Mmﬁ% Bhawan, New Delni-11
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Decision: The Committee noted that the firm’s reply dated 19.08.2014 has been forwarded to DHI
on 27.8.2014 followed by reminder dated 20.10.2014 and decided to remind them for comments.
Case is deferred to 20.01.2015.

(@

34

Case No.:45/24/80-ALC2/2013 |Party Name:GEA ECOFLEX  Meet No/Date:19/80- Status:
INDIA PVT.LTD. ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0310766285 (Defer
:01/80/050/00522/AM14/ :03/94/040/00880/AM 14/ 15.01.2014 : Date:20.01.2015

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.07.2014
followed by reminder dated 21.10.2014 final dated 20.11.2014, e-mail on 22.11.2014 and decided to
await 15 days time, failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license, Case is
deferred to 20.01.2015.

35

Case No.:1/23/80-ALC2/2013 (Party Name:APEX TEST Meet No/Date:19/80- Status:
TECHNOLOGIES, ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0710101331 |Defer
:01/80/050/00427/AM 14/ :07/24/040/00310/AM 14/ 117.01.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s reply dated 25.07.2014 has been forwarded to DEIT
on 27.8.2014 followed by reminder on 20.11.2014 for comments, and decided to send reminder to
DEIT. Case is deferred to 20.01.2015.

36

Case No.:46/24/80-ALC2/2013 (Party Name:GREATOO Meet No/Date:19/80- Status:
MOLDS INDIA PRIVATE ALC2/2014 Deferred
LIMITED 09.12.2014

HQ File RLA File Lic.No/Date:0410154390 |Defer

101/80/050/00523/AM 14/ :04/24/040/00229/AM14/ 20.01.2014 Date:20.01.2015

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 09.09.2014 and 20.11.2014 and decided to send final reminder to the
firm failing which the Committee would be constrained to reject their case with direction to pay the
Custom Duty and applicable interest for regularization of the license. Case is deferred to 20.01.2015.

37

Case No.:21/7/80-ALC2/2014 |Party Name:DYNAMATIC Meet No/Date:19/80- Status:
TECHNOLOGIES LIMITED, |ALC2/2014 Deferred

‘ 09.12.2014

HQ File RLA File Lic.No/Date:0710101865 |Defer

:01/80/050/00158/AM15/ :07/24/040/00357/AM 14/ 03.02.2014 Date:20.01.2015

Decision: The Committee noted that firm has sent a letter dated requesting for fixation of norms
based on the earlier norms as in AA N0.0710091489, dated 22.10.2012 and decided to send the
firm’s request to MSME for comments. Case is deferred to 20.01.2015.

38

Case No.:11/5/80-AL.C2/2014 |Party Name; ANALYSER Meet No/Date:19/80- Status:
INSTRUMENT CO.PVT.LTD. |ALC2/2014 Deferred

PARVEEN SHARMA
) Dy. Birector General
Directorate General of ForeignTrade
Minisiry of Commarce & Industry
Udyog Bhewan, New Delhi-11



l _ [09.12.2014 [ |
HQ File RLA File [Lic.No/Date: 1310046344 [Defer
:01/80/050/00096/AM15/ :13/24/040/00056/ AM14/ 13.03.2014  [Date:20.01.2015

Decision: The representative of the firm, Shri Kunj Bihari Jain, Dy.Manager (Sales) attended the PH in
response to the Committee letter dated 19.11.2014 and explained the points raised by the
representative of DIPP before the Committee. The Committee after deliberations, advised the

firm’s representative to send written submissions for further examination of their request. Case
is deferred to 20.01.201s.

39

Case No.:11/7/80-AL.C2/2014 |Party Name:SUTURES INDIA |Meet No/Date:19/80- Status:
PRIVATE LIMITED, ALC2/2014 Deferred
09.12.2014 _
HQ File RLA File Lic.No/Date:0710102920 |Defer
:01/80/050/00148/AM 15/ :07/24/040/00444/AM 14/ 14,03.2014 Date:20.01.2015

Decision: The Committee noted that firm has not replied to deficiency letter dated 22.10.2014
followed by DGFT reminders dated 20.11.2014 and e mail 08.12.2014 and decided to await reply
from the firm. Case is deferred to 20.01.2015.

Case No.:19/7/80-ALC2/2014 |Party Name:Y-TEC INDIA __ |Meet NoDate: 19780~ [Status:
PVT. LTD., ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0510382361 |Defer
:01/30/050/00156/AMI15/ 05/24/040/00483/AM 14/ 21.03.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s reply dated 10.10.2014 has been forwarded to
MSME on 24.10.2014 comments and decided to remind for MSME comments. Case is deferred to

120.01.2015.
[ Case No.:5/10/80-ALC2/2014  |Party Name:UNDERCARRIAGE |Meet No/Date;19/80- Status:
AND TRACTOR PARTS ALC2/2014 Approved
PVT.LTD. 09.12.2014
HQ File RLA File Lic.No/Date:0310777600
41 :01/80/050/00201/AM 15/ :03/95/040/01051/AM 14/ 08.04.2014
Decision: The Committee decided to ratify the norms based on the recommendation of MSME vide
their U0 No.30 (118)2014-ME, dated 21.11.2014{copy to be forwarded RA and firm).
RA may take further action accordingly.
[ [Case No.:2/7/80-ALC2/2014 _ [Party Name: Meet No/Date-19/80-  [Status:
DEE DEVELOPMENT ALC2/2014 Deferred
ENGINEERS LTD. 09.12.2014
42 HQ File RLA File Lic.No/Date:0510384029 |Defer
:01/80/050/00139/AM15/ :05/23/040/00009/AM15/ 15.04.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s reply dated 21.10.2014 has been forwarded to DHI

on 22.10.2014 for comments and decided to remind DHI for comments. Case is deferred to

A

ARVEEN SHARM

‘Ey. Director General Trade

Directorate General of Forelgr(\j frace

l\c}linistry of Commerce & mlhi-ﬁ
Udyog Bhawan, New De
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B Case No.:13/7/80-ALC2/2014 |Party Name: OMEGA ICEHILL Meet No/Date:19/80- Status:
PRIVATE LIMITED (ALC2/2014 Deferred
109.12.2014
HQ File RLA File Lic.No/Date:0510384078 |Defer
43 1:01/80/050/00150/AM15/ :05/24/040/00002/AM15/ 15.04.2014 Date:20.01.2015

Decision: The Committee noted that firm has not replied to deficiency letter dated 12.09.2014
followed by reminder dated 20.11.2014 and decided to await reply from the firm. Case is deferred to

20.01.2015.
| [Case No.:31/7/80-ALC2/2014 Party Name:GAS TECH Meet No/Date:19/80- Status:
PROCESS ENGINEERING ALC2/2014 Deferred
INDIA PVT.LTD,, 09.12.2014
HQ File RLA File Lic.No/Date:0510384861 {Defer
:01/80/050/00168/AM15/ :05/23/040/00468/AM 14/ 24.04.2014 Date:20.01.2015

Decision: The Committee based on the deficiency letter of DIPP dated 09.12.2014 decided to seek
the following information from the firm as the reply submitted by them is not complete:

1. Details of import item at Sl. No. 1 as it does not appear to be a Raw material/Component for

the export product.
2. Details of manufacturing activities by them in their plant on import item at SI. No. 1
|
|| Case is deferred to 20.01.2015.
_T Case No.:1/7/80-ALC2/2014  |Party Name: AUTOMAT Meet No/Date:19/80- Status:
IRRIGATION PVT. LTD. ALC2/2014 Deferred
: 09.12.2014
HQ File RLA File Lic.No/Date:0510385020 |Defer
:01/80/050/00138/AM15/ :05/23/040/00013/AM15/ 25.04.2014 Date:20.01.2015
45 '

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.07.2014 sent
directly followed by DGFT reminder dated 21.10.2014, final reminder dated 20.11.2014 and e-mail
dated 22.11.2014. After defiberations, the Committee decided to wait 15 days for firm’s reply, failing
which, it would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 20.01.2015,

Case No.:12/7/80-ALC2/2014 {Party Name:SPIRAL EHL Meet No/Date: 19/80- Status:
ENGINEERING PRIVATE ALC2/2014 Deferred
LIMITED 09.12.2014
' |HQ File RLA File Lic.No/Date:0510385024 |Defer
46 |:01/80/050/00149/AM 15/ :05/24/040/00494/AM 14/ 25.04.2014 Date:20.01.2015

Decision: The Committee noted that the firm vide email dated 28.11.2014 informed that they are
submitting amendment sheet to the RA and requested the NC to keep their case in abeyance. After
deliberations, the Committee decided to await the amendment sheet from the firm. Case is deferred

to 20.01.2015.

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industiy
Udyog Bliawean, New Deihi-11




Case No.:10/7/80-ALC2/2014 Party Name:SMC Meet No/Date:19/80- Status:
PNEUMATICS (INDIA) ALC2/2014 Deferred
PRIVATE LIMITED 09.12.2014
HQ File RLA File Lic.No/Date:0510385912 {Defer
i :01/80/050/00147/AM 15/ :05/24/040/00498/AM14/ 06.05.2014 Date:20.01.2015

Decision: The Committee also noted that firm has not replied to deficiency letter dated 28.07.2014
followed by reminder dated 22.10.2014, final reminder dated 22.11.2014 followed by email on
08.12.2014 grant 15 days time to the firm to reply, failing which the Committee would be
constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 20.01.2615.

Case No.:48/10/80-ALC2/2014 [Party Meet No/Date:;19/80- Status:
Name:UNDERCARRIAGE ALC2/2014 Approved
AND TRACTOR PARTS 09.12.2014
PVT.LTD.
HQ File RLA File Lic.No/Date:0310781237
48 |:01/80/050/00244/AM 15/ :03/95/040/00117/AM15/ 09.05.2014

Decision: The Committee decided to ratify the norms based on the recommendations of MSME vide
their UO Note no.30 {122)2014-ME, dated 08.12.2014(Copy to be followed to RA and firm).

RA may take action accordingly.

Case No.:49/10/80-ALC2/2014  |Party Name:UNDERCARRIAGE (Meet No/Date:19/80- Status:
AND TRACTOR PARTS ALC2/2014 Approved
PVT.LTD. 09.12.2014
HQ File RLA File Lic.No/Date:0310781233
49 |:01/80/050/00245/AM15/ :03/95/040/00118/AM15/ 09.05.2014

Decision: The Committee decided to ratify the norms based on the recommendations of MSME
vide their UO Note no.30 (123)2014-ME, dated 08.12.2014(Copy to be followed to RA and firm).

RA may take action accordingly.

" [Case No.:45/10/80-ALC2/2014 Party Name:UNI VTL Meet No/Date:19/80- Status:
PRECISION PVT. LTD. ALC2/2014 Deferred
09.12,2014
HQ File RLA File Lic.No/Date:0310781348 (Defer
:01/80/050/00241/AM 15/ :03/95/040/00116/AM15/ 12.05.2014 Date:20.01.2015

50 Decision: The Committee noted that firm has not replied to deficiency letter dated 23.09.2014

followed by reminder dated 20.11.2014 and decided to issue final reminder to the firm for reply,
failing which failing which the Committee would be constrained to reject their case with direction to
pay the Custom Duty and applicable interest for regularization of the license. Case is deferred to
20.01.2015.

[51 [Case No.:3/7/80-ALC2/2014  [Party Name:BOTIL OIL Meet No/Date:19/80-  [Status:

ARMA
PARVEEN SHARY
Dy. Director Genei al Teade

f Forelg
Directorate General Oce & Industry

ini f Commer !
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TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER 09.12.2014
OIL
HQ File RLA File Lic.No/Date:0510386490 (Defer
:01/80/050/00140/AM15/ :05/23/040/00458/AM14/ 13.05.2014 Date:20.01.2015

Decision: The Committee noted that the firm has been given time for furnishing the requisite
document i.e. a certificate from the duly authorised officer of the Directorate General of Hydro
Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the
said imported goods are required for petroleum operations vide letter dated 09.07.2014 which has
not been received till date. The Committee decided to reiterate its earlier decision for the necessary
document. The Committee decided to reiterate its earlier decision for the necessary document. The
Committee also that M/s GE Indian Industrial Private Ltd was issued an AA No.3110060945 dated
30.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm was
requested to produce an Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The
Committee noticed that the firm has produced the requisite certificate issued by the Dte. General of
Hydro-Carbons on 04.02.2014. The Committee decided that this position should be mentioned in the
reminder to the firm. Case is deferred to 20.01.2015.

52

Case No.:2/10/80-ALC2/2014 |Party Name: LARSEN& Meet No/Date:19/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0310781699 ‘|Defer
:01/80/050/00198/AM 15/ :03/95/040/00038/AM 15/ 15.05.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s reply dated 19.11.2014 was forwarded to DHI on

25.11.2014 for comments and decided to await comments from DHI. Case is deferred t0 20.01.2015.

Case No.:3/10/80-ALC2/2014 |Party Name:LARSEN & ‘Meet No/Date:19/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
09.12.2014
53 [HQ File RLA File Lic.No/Date:0310781705 |Defer
:01/80/050/00199/AM 15/ :03/95/040/00039/AM15/ 15.05.2014 Date;20.01.2015
Decision: The Committee decided to request RA, Mumbai for the hardcopy of the application to
consider the firm’s request. Case is deferred to 20.01.2015.
[ Case No.:41/10/80-ALC2/2014 [Party Name:STERICAT Meet No/Date:19/80- Status;
GUTSTRINGS PVT. LTD. ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0510386661 |Defer
54 :01/80/050/00237/AM 15/ :05/24/040/00066/AM15/ 16.05.2014 Date:20.01.2015
Decision: The Committee noted that the firm's reply dated 18.9.2014 has been forwarded to C&PC
on 07.10.2014 followed by reminder on 21.11.2014 for comments and decided to remind them for
comments. Case is deferred to 20.01.2015.
;; Case No.:38/10/80-ALC2/2014 [Party Name:POLE STAR . Meet No/Date:19/80- [Status:
' COILS PVT.LTD. ALC2/2014 Deferred

v

PARVEEN SHARNA
) Dy. Birzctor Genersl
Direclorate General of ForeignTrade
tnistry of Commerce & Industiy
Udyog Bhawan, New Delhi-11




| | 09.12.2014 [
HQ File RLA File Li et
. ic.No/Date:0310782136 |Defer
:01/ 8-0/?501002341AM15/ :03/95/040/00134/AM 15/ 20.05.2014 : Date:20.01.2015
geclsu:n: Thg Committee decide.d .to seek information in respect of sl. nos. 4 & 5 from the firm as
e reply received from the firm is incomplete, as suggested by the representative of DIPP. Case is i
deferred to 20.01.2015.
Case No.:31/10/80-AL.C2/2014 [Party Name:LAXM]I Meet No/Date:19/80- Status:
ELECTRONICS MOULDS & |ALC2/2014 Deferred
_ PRECISION ENGG P.LTD. 09.12.2014
HQ File RLA File Lic.No/Date:0710104408 [Defer
56 -:01/80/050/00227/ AM 15/ :07/24/040/00035/AM15/ 23.05.2014 Date;20.01.2015
D.ecision: The C:ommittee noted that firm has not replied to deficiency letter dated 26.08.2014
given by C&PC directly followed by DGFT reminder dated 20.10.2014 along with copy of deficiency
letter and decided to send final reminder to the firm failing which the Committee would be
constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 20.01.2015.
B Case No.:15/7/80-ALC2/2014 |Party Name:DECON INDIA Meet No/Date: 19/80- Status:
PLASTICS PVT.LTD,, ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:3110064115 |Defer
57 1:01/80/050/00152/AM 15/ :31/83/040/00048/AM15/ 26.05.2014 Date:20.01.2015
Decision ; The Committee noted that the firm's reply dated 05.10.2014 has been forwarded to
C&PC on 21.10.2014 followed by reminder on 20.11.2014 and the revised data sheet on 21.11.2014
and decided to await C&PC comments. Case is deferred to 20.01.2015.
[ [Case No.:14/7/80-ALC2/2014 |Party Name:STANADYNE ‘ﬁeet No/Date:19/80- Status:
AMALGAMATIONS PVT. ALC2/2014 Deferred
LTD. 09.12.2014
HQ File RLA File Lic.No/Date:0410158212 |Defer
58 |.01/80/050/00151/AM15/ :04/24/040/00035/AM15/ 27.05.2014 Date:20.0_l.2015
Decision: The Committee noted that firm has not replied to deficiency letter dated 25.08.2014
followed by reminder dated 24.10.2014 and decided to remind the firm for reply. Case is deferred to
20.,01.2015.
I [Case No.:12/10/80-ALC2/2014 |Party Name:AYAAPPA CNC  [Meet No/Date: 19/80- Status:
PVT.LTD, ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0710104531  |Defer
59 |.01/80/050/00208/AM15/ -07/24/040/00065/AM15/ 28.05.2014 Date:20.01.2015
Decision: The Committee noted that the firm's application has been sent to MSME on 25.07.2014
for comments followed by reminder dated 21.10.2014 and decided to remind the MSME for
comments. Case is deferred to 20.01.2015.
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" (Ca X : - Status:
; LC2/2014 [Party Name: Meet No/Date:19/80-
(Case Noa13/10%50-4 Ma;tl\yfl COMPONENTS ALC2/2014 Deferred
‘ (BANGALORE) PVTLTD  [09.12.2014 |
' ' 10710104564 [Defer
HQ File RLA File Lic.No/Date
50 0?1801050100209/AM15/ 07/24/040/00066/ AM15/ 28.05.2014 Date:20.01.2015

Decision : The Committee noted that firm has not replied to deficiency letter dated 20.10.2014 and
decided to remind the firm for reply. Case is deferred to 20.01.2015.

" [Case No.:24/10/80-ALC2/2014 [Party Name: Meet No/Date:19/80- _ [Status:
case N ISGEC HEAVY ALC2/2014 Deferred
ENGINEERING LIMITED  [09.12.2014 |
HQ File RLA File Lio No/Date:0510388030 |Defer
1}:01/80/050/00220/AM15/ 105/23/040/00084/AM15/ 03.06.2014 Date:20.01.2015

deferred to 20.01.2015.

Decision: The Committee noted that the deficiency Ietter has again been sent to the firm on
20.11.2014 followed by e-mail on 22.11.2014, and decided to await reply from the firm. Case is

Case No.:47/10/80-ALC2/2014 {Party Name: ZENITH Meet No/Date: 19/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
" ]09.12.2014
HQ File RLA File Lic.No/Date:0710104725  [Defer
62 |:01/80/050/00243/AM15/ :07/24/040/00074/AM15/  |03.06.2014 Date:20.01.2015

Decision: The Committee noted that firm has not replied to deficiency letter dated 16.09.2014
followed by e-mail dated 16.09.2014 and decided to remind the firm for reply. Case is deferred to

20.01.2015.
B Case No.:15/10/80-ALC2/2014 [Party Name:ARIOLI Meet No/Date:19/80- Status:
TEXTILES MACHINERY PVT (ALC2/2014 Deferred
o LTD 09.12.2014
HQ File RLA File Lic.No/Date; 3410040214 {Defer
63 :01/80/050/00211/AM15/ :34/21/040/00090/AM15/ 06.06.2014 Date:20.01.2015

deferred 20.01.2015.

Decision: The Committee noted that the firm’s application has been sent to MSME on 09.09.2014
for comments followed by reminder on 20.11.2014, and decided to send reminder to MSME. Case is

Case No.:6/10/80-ALC2/2014 |Party Name:FAIVELEY Meet No/Date:19/80- Status:
TRANSPORT RAIL ALC2/2014 Deferred
TECHNOLOGIES INDIA 09.12.2014
LIMITED

II-IQ File RLA File Lic.No/Date:0410158506 [Defer

:01/80/050/00202/AM15/ :04/24/040/00050/AM 15/ 09.06.2014 Date:20.01.2015

ecision: The Committee noted that firm has not replied to deficiency letter dated 08.09.2014

ollowed by reminder on 20.11.2014 and e-mail on 22.11.2014 and decided to send reminder to the
irm. Case is deferred to 20.01.2015.

ARVEEN SHARMA

. Directot General
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T [LIMITED, [09.122014 |
HQ File RLA File Lic.No/Date:0410158701 |Defer
:01/80/050/00224/ AM 15/ :04/24/040/00066/ AM15/ 17.06.2014 Date;20.01.2015
Decision : The Committee noted that the firm's reply dated 25.09.2014 has been forwarded to
C&PC on 08.10.2014 for comments followed by reminder on 20.11.2014 and decided to await C&PC
comments. Case is deferred to0 20.01.2015.
B Case No.:10/10/80-ALC2/2014 [Party Name:GREATOO Meet No/Date:19/80- Status:
MOLDS INDIA PRIVATE ALC2/2014 {Deferred
| LIMITED 09.12.2014
HQ File RLA File Lic.No/Date:0410158740 |Defer
71 |:01/80/050/00206/ AM15/ :04/24/040/00065/AM15/ 18.06.2014 Date:20.01.2015
Decision: The Committee noted that firm has not replied to deficiency letter dated 19.09.2014
followed by reminder dated 20.11.2014 and e-mail dated 22.11.2014 and decided to issue final
reminder to firm for reply. Case is deferred to 20.01.2015.
[ [Case No.:21/10/80-ALC2/2014 Party Name:ISGEC HEAVY Meet No/Date:19/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
‘ 09.12.2014
HQ File RLA File Lic.No/Date:0510388787 |Defer
72 :.01/80/050/00217/AM15/ :05/23/040/00121/AM15/  |18.06.2014 Date:20.01.2015
Decision: The Committee noted that the firm’s reply dated 16.09.2014 has been forwarded to DHI
on 07.10.2014 for comments followed by reminder dated 20.11.2014 and decided to remind DHI for
comments. Case is deferred to 20.01.2015.
[ [Case No.:30/10/30- Party Name:GE INDIA Meet No/Date:19/80- [Status:
ALC2/2014 INDUSTRIAL PRIVATE ALC2/2014 Deferred
_ LIMITED 09.12.2014
HQ File RLA File Lic.No/Date:3110064422 [Defer
73 |:01/80/050/00226/AM15/ :31/83/040/00042/AM15/ 18.06.2014 Date:20.01.2015
Decision: The Committee noted that the firm's reply dated 18.09.2014 has been forwarded to DHI
on 26.09.2014 for comments followed by reminder dated 20.11.2014 and decided to remind DHI for
comments. Case is deferred to 20.01.2015.
[ [Case No.:9/10/80-ALC2/2014 Party Name:DOOWON Meet No/Date:19/80- Status:
AUTOMOTIVE SYSTEMS ALC2/2014 Approved
‘ INDIA PRIVATE LIMITED  109.12.2014
HQ File RLA File Lic.No/Date:0410158756
:01/80/050/00205/AM15/ :04/24/040/00057/AM 15/ 19.06.2014
1 APy ' . . '
Decision: The Committee decided to ratify the norms based on the recommendation of DHI on
repeat basis with reference to AA No.0410156226, dated 14.03.2014(copy to be forwarded to RA and
firm).
RA to take further action accordingly.

Ve

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11




Case No.:37/10/80-ALC2/2014 {Party Name;:SMC Meet No/Date:19/80- Status:
PNEUMATICS (INDIA) ALC2/2014 Deferl:ed
- PRIVATE LIMITED 09.12.2014
ile RLA File i '
- Lic.No/Date:0510388
:01/80/050/00233/AM15/ :05/24/040/00131/AM15/ 19.06.2014 - g:f:rm 01.2015

g:z;s;(:’n; The (.:o;nmittefe noted that firm has not replied to deficiency letter dated 12.09.2014
y reminder to firm dated 20.11.2014, email dated 08.12.2014 and decided ait
from the firm. Case is deferred to 20.01.2015. e to awalt reply

Case N0.:23/10/80-ALC2/2014 |Party Name:ISGEC HEAVY Meet No/Date:19/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
09.12.2014
HQ File RLA File Lic.No/Date:0
. :0510388973
:01/80/050/00219/AM 1 5/ :05/23/040/00122/AM 15/ 20.06.2014

Decision: The Committee decided to ratify the norms based on the recommendation of DIPP vide

their UO Note No.12/159/2014-TSW/76, dated 09.12.2014 as under.

1. Net Empty weight of 102.3 MT may be specified with the quantities of export product..

2. Word “Relevant” may be prefixed with the description of import items at Sl.Nos.1,4,5 &6.

3. Quantities of import items atSi. No1,5& 6 may be allowed as 1.0417 Kgs./Kg. content in
the export products as claimed by the firm.

4. Quantity of import item at Sl. No. 2 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as 12883 Kgs. inclusive of 34.3 % wastage after taking 20
% recovery from scrap.

5. Quantity of import item at Si. No. 3 may be allowed as 502 Kgs. (2 Nos.) on net to net basis.

6. Quantity of import item at Si. No. 4 may be allowed as 26308 Kgs. (21108 Meters) inclusive of

2 % wastage.
7. Quantity of import item at Sl. No. 7 may be allowed on net to net basis with accountability

clause
8. Quantities of import items at Sl. No. 8 to 14 may be allowed as applied for.

76

RA to take further action accordingly.

" [Case No.:32/10/80-ALC2/2014 [Party Name:ROTHEERDE  [Meet No/Date:19/80- Status:
INDIA PRIVATE LIMITED ALC2/2014 Deferred
09.12.2014 |
HQ File RLA File [Lic.No/Date:3110064467 |Defer
77 |:01/80/050/00228/ AM15/ -31/83/040/00070/AM15/ 24.06.2014 Date:20.01.2015
Decision: The Committee noted that firm has not replied to deficiency letter dated 11.09.2014
followed by reminder dated 20.11.2014 and decided to issue reminder to the firm for reply. Case is

deferred to 20.01.2015.
Case No.:SOIlOISO—AI.SZfZOM Party Name:BHARAT HEAVY Weet No/Date: 19/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
78 \09.12.2014
i i Lic. 6110001215 |Defer
HQ File RLA File Lic.No/Date :
Eusorosomoz‘tsmms;' El/zuowoooo:smmsx ‘{07./2014 Date:20.01.2015
PARVEEN SHARMA

Dy. Directer Genzral
O':rectoras‘ie General of ForzignTrade
Ministry of Commerce & Industry

Udyog Bhawan, New Delhi-11
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Decision: The Committee noted that the firm’s application has been forwa.rded to -DHI on
05.08.2014 for comments followed by reminder dated 21.10.2014 and decided to issue reminder to
DHI for comments. Case is deferred to 20.01.2015.

’-—_-Case No.:51/10/80-ALC2/2014 Party Name:KERN-LIEBERS  [Meet No/Date:19/80- [Status:
SPRINGS & STAMPINGS ALC2/2014 Deferred
PVT.LTD, 09.12.2014
HQ File RLA File Lic.No/Date:0710105948 !Fefer
79 1:01/80/050/00247/AM15/ 107/24/040/00252/AM 14/ 21.07.2014 Date:20.01.2015

’Becision: The Committee noted that firm’s application has been forwarded to MSME on 25.08.2014
followed by reminders dated 20.10.2014, 19.11.2024 and decided the issue reminder to MSME for
comments. Case is deferred to 20.01.2015. _ ]

L ALC2/2014 Deferred
09.12.2014

[ [Case No.:2/16/80-ALC2/2014 [Party Name:WELD FUSE PVT. [I\Teet No/Date:19/80- (Ems:
™.

HQ File RLA File Lic.No/Date:0910060710 Defer
30 :01/80/050/00371/AM15/ :09/24/040/00201/AMi5/ 23.07.2014 Date:20.01.2015

Decision: The Committee noted that hard copy of firm’s application has not been received from and

FARM EQUIPMENTS ALC2/2014 Deferred _
PRIVATE LIMITED 09.12.2014
» ,HQ File ‘ RLA File Lic.No/Date:0910060730 Defer
:01/80/050/00248/AM15/ 109/24/040/00138/AM1 5/ 124.07.2014 Date:20.01.2015

Case No..21/19/80-ALC2/2014 [Pargy Name:UNI VIL Meet No/Date:19/80. [Starus:
PRECISION PVT. LD, ALC212014 Deferred
__ 09.12.2014 '
’HQ F ’RLA File [Lic.No/Date:0310787635 ’Def ’
: N . er
82 1.01/3 :03/95/040/00378/AM15/_ 05.08.2014 Date:20.01.2015

d that MSME has sought clarifications vide their deficiency letter D
ME, dated 09.12.2014 ang decided to send 3 Copy of the same to the firm for reply.

Case No.:1/19/80-ALC2/3013 Party Name:ESSAR ,Meet No/Date:19/80-  [Sratuc
PROJECTS (INDIA) L Tp, ALC2/2014 Deferred
53 o 109.12.2014

’ File !RLAFile ’ o/Date:
_:01/80/050/00435/4M1 5/ :52/24/040/00026/AM 1 5/ 5‘;?6:201:&521004“84 Do

Date:20.01 2015

PARV_EEN SHARMA
Direct D%/. !C);irector General
t=Clorate Genera) of FereignTrag
Ministry of Commerce & Ir?dusr ;
Udyoy Bihawan, New Delhi-11



Decision: The Committee noted that DIPP has sought clarifications vide their deficiency letter 1D
N0.12/159/2014-TSW/83, dated 09.12.2014 as under and decided to send a copy of the same to the
firm for reply. -

1. Information in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format, export product

wise,

2. Quantities of import items from SI. No. 1 to 11 in Nos. also in addition to their weights.

3. Details of import item at Sl. No. 11 and its specific use in export items.
Case is deferred to0 20.01.2015.

84

Case No.:37/19/80-ALC2/2014 |Party Name:KAMAR Meet No/Date:19/80- Status:
INFRASTRUCTURE PVT ALC2/2014 Deferred
LTD, 09.12.2014
HQ File RLA File Lic.No/Date:0310788243 |Defer
:01/80/050/00471/AM15/ :03/94/040/00449/AM15/ 21.08.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application has been sent to DHI on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

85

Case No.:40/19/80-ALC2/2014 |Party Name:KSS ABHISHEK.  Meet No/Date:19/80- Status:
SAFETY SYSTEMS PVT. ALC2/2014 Deferred
LTD, 09.12.2014
HQ File RLA File Lic.No/Date:0510390630 [Defer
:01/80/050/00474/AM135/ :05/23/040/00206/AM 15/ 21.08.2014 Date:20.01.2015

Decision: The Committee noted that the firm's application has been sent to MSME on 21.11.2014 for
comments and EPCG clarification has been sought from the firm vide letter dated 20.11.2014 and
decided to await comments. Case is deferred to 20.01.2015.

86

Case No.:3/16/80-AL.C2/2014 |Party Name:ESSAR PROJECTS [Meet No/Date:19/80- Status:
(INDIA) LTD. ALC2/2014 Deferred
09.12.2014 :
HQ File RLA File Lic.No/Date:5210041204 |Defer
:01/80/050/00372/AM 15/ :52/24/040/00030/AM15/ 22.08.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application has been sent to DIPP on 09.12.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

87

Case No.:5/19/80-A1.C2/2014 |Party Name:GODREJ & Meet No/Date:19/80- Status:
BOYCE MFG. CO. LTD., ALC2/2014 Approved
09.12.2014
HQ File RLA File Lic.No/Date:0310788394
:01/80/050/00439/AM15/ :03/94/040/00462/AM15/ 126.08.2014

Decision: The Committee decided to ratify the norms based on the recommendation of DIPP vide
their UQ Note No.12/159/2014-TSW/87, dated 09.12.2014 as under.
1. Net Empty weight of export products may be specified as under:

7

RVEEN SHARMA
%Ay Director General Trade
Directorate General of Forelgr‘?1 t
Ministry of Commerce 3 mlhl‘lsi 1ry
Udyog Bhawan, New Delni-
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-2

10.

11.

12.

13.

14,

15.

16.

17.

Sl. | Net Empty Sl. Net Empty SL No. | Net Empty

No. | Weight No. Weight Weight
(Kgs) (Kgs) (Kgs)

1 180360 6 6350 11 30495

2 3587 7 5320 12 30495

3 7962 8 31067 13 30495

4 16500 9 31067 14 13160

5 20865 10 30495 15 4950

Quantity of import item at SI. No. 1 may be allowed as 333 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 9936 Kgs. inclusive of 3% wastage.
Quantity of import item at SI. No. 2 may be allowed as 49 Nos. on net to net basis. Duty free
weight of this item may be allowed as 90569 Kgs. inclusive of 33 % wastage after taking 20 %
recovery from scrap.

Quantity of import item at SI. No. 3 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as 2294 Kgs. inclusive of 72 % wastage after taking 20 %
recovery from scrap. _

Quantity of import item at SI. No. 4 may be allowed as 71 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 3472 Kgs. inclusive of 3 % wastage.
Quantity of import item at SI. No. 5 may be allowed as 31 Nos. on net to net basis. Duty free
weight of this item may be allowed as 32063 Kgs. inclusive of 40.5 % wastage after taking 20 %
recovery from scrap. '
Word “Relevant” may be prefixed with the description of import items at SI. No. 6, 7, 10 to 15,
19,24 & 26.

Quantities of import items at SI. No. 6, 7, 19 & 24 may be allowed as 138264 Kgs., 19916 Kgs.,
28163 Kgs & 2664 Kgs. respectively as 1.05 Kgs./kg. content in the export products.

Quantity of import item at SI. No. 8 may be allowed as 11 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 13 Kgs. inclusive of 3 % wastage.
Quantity of import item at SI. No. 9 may be allowed as 5 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 8 Kgs. inclusive of 3 % wastage.

Quantity of import item at SI. No. 10 may be allowed as 63602 Kgs. {66644 Meters) inclusive
of 2 % wastage.

Quantity of import item at SI. No. 11 may be allowed as 2108 Kgs. (2232 Meters) inclusive of
2 % wastage.

Quantity of import item at SI. No. 12 may be allowed as 77339 Kgs. (75836 Meters) inclusive
of 2 % wastage.

Quantity of import item at SI. No. 13 may be allowed as 283 Kgs. {170 Meters) inclusive
of 2 % wastage. :

Quantity of import item at St. No. 14 may be allowed as 714 Kgs. {27 Meters) inclusive of

2 % wastage.
Quantity of import item at SI. No. 15 may be allowed as 862 Kgs. {556 Meters) inclusive

of 2 % wastage.

Quantity of import item at SI. No. 16 may be allowed as 638 Nos.(1543 Kgs. on net to net basis
with accountability clause.

Quantity of import item at SI. No. 17 may be allowed as 4346 Nos.(10328 Kgs. on net to net

_basis with accountability clause.

~

PARVEEN SHARMA
y. Director Generay
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accountability clause.

recovery from scrap.

of 2 % wastage.

RA to take further action accordingly.

18. Quantity of import item at Si. No. 18 may be allowed as 1 No.(3 Kgs. Jon net to net basis with

19. Quantities of import items at SI. Nos. 20, 21 & 22 may be allowed as 2949 Kgs. each.
20. Quantity of import item at SI. No. 23 may be allowed as 3 Nos. on net to net basis. Duty free
weight of this item may be allowed as 1048 Kgs. inclusive of 35 % wastage after taking 20 %

21. Quantity of import item at SI. No. 25 may be allowed as 28 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 283 Kgs. inclusive of 3 % wastage.

22. Quantity of import item at Sl. No. 26 may be allowed as 61.9 Kgs. {18 Meters) inclusive

17

[ [Case No.:19/19/80- Party Name:DRESSER-RAND jMeet No/Date:19/80- Status:
ALC2/2014 INDIA PRIVATE LIMITED  |ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0310788390 |Defer
:01/80/050/00453/AM15/ :03/94/040/00488/AM15/ 26.08.2014 Date:20.01.2015

88

specified.

Decision: The Committee decided to seek further information based on the deficiency letter of DIPP
vide their UO Note No.12/159/2014-TSW/88, dated 09.12.2014 as under.
1. Information in respect of SI. No. 3, 8 & 9 of Standard Deficiency Format.-export product wise.

2. Basis/detailed calculations for the quantities of import items.

3. Import items at Sl. No. 1, 24, 47, 70, 93, 116, 141, 164, 187, 213, 236 & 259 (Engines) appears
to be of Capital Goods nature and details of manufacturing activities on these items may be

4, Details of import items at SI. No. 2, 25, 48, 71, 94, 117, 142, 165, 188, 214, 237 & 260 and their
specific use in export items.
Case is deferred to 20.01.2015.

[ {Case No.:1/13/80-ALC2/2014 Party Name:PRECIHOLE Meet No/Date:19/80- Status:
MACHINE TOOLS PVT. ALC2/2014 Deferred
LTD, 09.12.2014
89 [HQ File RLA File Lic.No/Date:0310788538 [Defer
:01/80/050/00320/AM15/ :03/95/040/00447/AM15/ 01.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application has been sent to DHI on 25.11.2014 for
comments and decided to issue reminder to DHI. Case is deferred to 20.01.2015.

[ [Case No.:18/19/80-A1L.C2/2014 [Party Name:GODREJ & Meet No/Date: 19/80- Status;
BOYCE MFG. CO. LTD,, ALC2/2014 Approved
09.12.2014
HCQ File RLA File Lic.No/Date:0310788649
90 |:01/80/050/00452/AM15/ :03/94/040/00504/AM 15/ 02.09.2014

Decision: The Committee decided to ratify the norms based on the DIPP UO Note No.12/159/2014-
TSW/90, dated 09.12.2014 as under :-
1. Net Empty weight of export products at Sl. No. 1,3 & 3 may be specified as 13812 Kgs., 6567

N\

PARVEEN SHARMA
Dy. Director General

Directorate Generai of ForeignTrade
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Kgs. & 2411 Kgs. respectively.
2. Quantity of import item at SI. No. 1 may be allowed as 39 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 2324 Kgs. inclusive of 3% wastage.
3. Word “Relevant” may be prefixed with the description of import item at SI. No. 2 and its
quantity may be allowed as 16551 Kgs. inclusive of § % wastage,
4. Quantities of import items at SI. Nos. 3,4 &5 may be allowed as 169 Kgs. each.

RA to take further action accordingly.

B Case No.:26/19/80-A1.C2/2014 [Party Name:TRANSASIA BIO Meet No/Date:19/80- Status;
MEDICALS LTD. ALC2/2014 Deferred
_ 09.12.2014
91 HQ File : RLA File Lic.No/Date:0310788599 |Defer
:01/80/050/00460/AM1 5/ :03/95/040/00444/AM 15/ 02.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm's application has been forwarded to DEIT on
03.12.2014 and decided to await comments from DEIT. Case is deferred to 20.01.2015,

Case No.:2/19/80-ALC2/2014 {Party Name: ANUPAM-MH] Meet No/Date:19/80- Status:.
INDUSTRIES LIMITED ALC2/2014 Deferred
09.12.2014
92 {HQ File RLA File Lic.No/Date:3410040509 |Defer
:01/80/050/00436/AM15/ :34/24/040/00136/AM15/ 04.09.2014 Date:;20.01.2015
- b erolié
Decision: The Committee noted that the firm’ application has been forwarded to DER on

21.11.2014 and decided to await comments from . fg'se is deferred to 20.01.2015.

[ [case No.:20/19/80-ALC2/2014 PW Name:GEA ECOFLEX  |Meet No/Date:19/80- Status:
INDIA PVT.LTD. ALC2/2014 Deferred
_ 09.12.2014
HQ File RLA File Lic.No/Date:0310788788 |Defer
:01/80/(_)50/00454/ AMI15/ :03/94/040/00415/AM 15/ 05.09.2014 Date:20.01.2015
% Decision: The Committee decided to seek further information based on the deficiency letter of DIPP
vide their UO Note No.12/159/2014-TSW/93, dated 09.12.2014 as under.
1. Information in respect of SI. No. 3, 4, 11 & 12 of Standard Deficiency Format.
2. Blank size supported by size of export item .
Case is deferred to 20.01.2015.
[ [Case No.:34/19/80-ALC2/2014 |Party Name:LARSEN & Meet No/Date:19/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
‘ | 09.12.2014
94 (HQ File RLA File Lic.No/Date:0310788987 |Defer
:01/80/050/00468/AM 15/ :03/95/040/00415/AM15/ 10.09.2014 Date:20.01.2015
Decision: The Committee noted that the firm’'s application has been forwarded to DHI on
21.11.2014 and decided to await comments from DHI. Case is deferred to 20.01.2015.

v

PARVEEN SHARMA
Dy. Director General
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Case No.:35/19/80-ALC2/2014 |Party Name:LARSEN & Meet No/Date:15/80- Status:
TOUBROQO LIMITED ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0310788986 |Defer
93 1:01/80/050/00469/AM15/ :03/95/040/00468/AM15/ 10.09.2014 Date:20.01.2015
Decision: The Committee noted that the firm’s application which was sent to DHI on 21.11.2014
actually pertains to DIPP and decided to forward the same to DIPP for comments. Case is deferred to
20.01.2015.
[ iCase No.:36/19/80-ALC2/2014 Party Name:LARSEN & Meet No/Date:19/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0310788988 (Defer
96 (-01/80/050/00470/AM 15/ :03/95/040/00385/AM 15/ 10.09.2014 Date:20.01.2015
Decision: The Committee noted that the firm’s application which was sent to DHI on 21.11.2014
actually pertains to DIPP and decided to forward the same to DIPP for comments. Case is deferred to
20.01.2015.
[ [Case No.:10/19/80-ALC2/2014 Party Name:BHARAT HEAVY |Meet No/Date:19/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
09.12.2014
97 HQ File RLA File Lic.No/Date:0710106685 (Defer
:01/80/050/00444/AM15/ :07/24/040/00203/AM15/ 17.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application has been forwarded to DEIT on
21.11.2014 and decided to await comments from DEIT. Case is deferred to 20.01.2015.

o8

[ [Case No.:29/19/80-ALC2/2014 [Party Name:LUMINOUS Meet No/Date:19/80- Status:
WATER TECHNOLOGIES-~ |ALC2/2014 Deferred
PVT LTD 09.12.2014
HQFile RLA File Lic.No/Date:0510391189 [Defer
:01/80/050/00463/AM15/ :05/23/040/00231/AM15/ 17.09.2014 Date:20.01.2015

or Packing material,

3. Details of import item at SI. No. 19.
4. Certain import items are listed at more than one place e.g. import items at S. No. 53 to 61 are
same as that at S, No. 65 to 73 and the same may be clarified.

Case is deferred to 20.01.2015.

Decision: The Committee decided to seek further information based on the deficiency letter of DIPP
vide their UO Note No.12/159/2014-TSW/98, dated 09.12.2014 as under.
1. Information in respect of SI. No. 8 & 9 of Standard Deficiency Format.
2. Specific nature/use of each import item viz. as Raw Material, Component, spare, Consumable

2

Case No.:8/19/80-AL.C2/2014 ([Party Name:DEE [Meet No/Date: 19/80- Status:
29 DEVELOPMENT IALC2/2014 Deferred
ENGINEERS LTD. 09.12.2014
PARVEEN SHARMA

. Diregtor General
Directo?a{e (senaral of Forengté'frsgsa
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HQ File [RLA File Lic.No/Date:0510391193 |Defer
:01/80/050/00442/AM 1 5/ :05/23/040/00266/AM 15/ .18.09.2014 Date:20.01.2015
Decision: The Committee noted that the firm’s application was sent to DHI on 21.11.2014 and

dec_ided to await comments. Case is deferred to 20.01.2015.

[ [Case No.:33/19/80- Party Name:LARSEN & Meet No/Date:19/80-  [Status:
ALC2/2014 TOUBRO LIMITED ALC2/2014 Deferred
, 09.12.2014
HQ File RLA File Lic.No/Date:0310789423 [Defer
100 1:01/80/050/00467/AM15/ :03/95/040/00467/AM15/ 18.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application which was sent to DHI on 21.11.2014
actually pertains to DIPP and decided to forward the same to DIPP for comments. Case is deferred

to 20.01.2015.
(_ Case No.:22/19/80-ALC2/2014 |Party Name:TEMPCO Meet No/Date:19/80- Status:
TEMPERATURE ALC2/2014 Deferred
MEASUREMENT PRIVATE  [09.12.2014
| LIMITED, _
101 [HQ File RLA File Lic.No/Date:0710106748 |Defer
:01/80/050/00456/AM15/ :07/24/040/00233/AM15/ 24.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm's application was sent to DIPP on 03.12.2014 and
decided to await comments, Case is deferred to 20.01.2015.

102

[ [Case No.:23/19/80-ALC2/2014 [Party Name: TRIVENI Meet No/Date:19/80-  [Status:
MACHINE TOOLS, ALC2/2014 Deferred
| 09.12.2014
HQ File RLA File Lic.No/Date:0710106747 |Defer
:01/80/050/00457/AM1 S/ :07/24/040/00215/AM15/ 24.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to MSME on 05.12.2014 and
decided to await comments. Case is deferred to 20.01.2015.

103

Case No.:27/19/80-ALC2/2014 |Party Name:SPRAYTEC Meet No/Date: 19/80- Status:
(INDIA) LTD., ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:0510391398 |[Defer
:01/80/_050/00461/AM]5/ :05/24/040/00139/AM 15/ 26.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to MSME on 05.12.2014 and
decided to await comments. Case is deferred to 20.01.2015.

164

Case No.:3/19/80-ALC2/2014

Party Name:ANUPAM Meet No/Date:19/80- Status:
INDUSTRIES LTD ALC2/2014 Deferred
A 09.12.2014 _
HQ File RLA File Lic.No/Date:3410040597 [Defer
:01/80/050/00437/AM15/ :34/21/040/00291/AM15/ 30.09.2014 Date:20.01.2015

N
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Decision: The Committee noted that the firm’s application was sent to DHI on 21.11.2014 for
comments and decided to remind DHI for the same. Case is deferred to 20.01.2015.

105

Case No.:7/19/80-ALC2/2014 (Party Name:BIRLA Meet No/Date:19/80- Status:
FURUKAWA FIBRE OPTICS |ALC2/2014 Deferred
LIMITED, 09.12.2014

HQ File RLA File Lic.No/Date:1710005927 -|Defer

:01/80/050/00441/AM15/ :17/24/040/00084/AM 15/ 30.09.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to DoT on 21.11.2014 and
decided to issue reminder to them for comments, Case is deferred to 20.01.2015.

106

Case No.:25/19/80-ALC2/2014 [Party Name:SHAKTI PUMPS |[Meet No/Date:19/80- Status:
(INDIA) LTD., ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date:5610004433 |Defer
:01/80/050/00459/AM 15/ :56/24/040/60039/AM 15/ 30.09.2014 Date:20.01.2015

1.
2,
No.1,2 &5,

Decision: The Committee decided to seek further information based on the deficiency letter of
DIPP vide their UO Note No.12/159/2014-TSW/106, dated 09.12.2014as under.
Information in respect of SI. No. 3, 4 & 5 of Standard Deficiency Format.
Information in respect of SI. No. 11 of Standard Deficiency Format for import items at SI.

3. Size/Specs. of import item at SI. No. 6 and justification/basis for quantity of this item. Net
length of rubber cable in export product may also be indicated.
Case is deferred to 20.01.2015.

107

Case No.:30/19/80-AL.C2/2014 |Party Name:NANO Meet No/Date:19/80- Status:
THERAPEUTICS PVTLTD. [ALC2/2014 Deferred
09.12.2014
HQ File RLA File Lic.No/Date: 5210041249 |Defer
:01/80/050/00464/AM15/ :52/24/040/00037/AM 15/ 02.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application which was sent to DEIT on 21.11.2014
actually pertains to C&PC and decided to forward the same to C&PC for comments. Case is deferred

to 20.01.2015.
[ [Case No. :39/19/80-AL.C2/2014 |Party Name:MOTHERSON Meet No/Date: 1 9/80- Status:
SUMI SYSTEMS LTD., ALC2/2014 Deferred
09.12.2014
108 [HQ File RLA File Lic.No/Date:0510391465 |Defer
:01/80/050/00473/AM1S/ :05/24/040/00301/AM 15/ 07.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to C&PC on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

—
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Case No.:6/19/80-ALC2/2014 (Party Name:ESSAR

PROJECTS (INDIA) LTD.

Meet No/Date: 19/80- Status:
ALC2/2014 Deferred
09.12.2014

A
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HQ File RLA File " [LicNo/Date:5210041257 [Defer
:01/80/050/00440/AM15/ :52/24/040/00039/AM 15/ 08.10.2014 Date:20.01.2015
Decision: The Committee noted that the firm’s application which was sent to DIPP on 21.11.2014

actually pertains to DHI and decided to forward the same to DHI for comments. Case is deferred to
20.01.2015.

110

Case No.:14/19/80-AL.C2/2014 |Party Name:DOOSAN Meet No/Date:l9/80; Status:
POWER SYSTEMS INDIA  |ALC2/2014 Deferred
_ _ PRIVATE LIMITED 09.12.2014
HQ File RLA File Lic.No/Date:0410159542 |Defer
:01/80/050/00448/AM15/ :04/24/040/00142/AM15/ 08.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to DH) on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

1m

Case No.:15/19/80-A1L.C2/2014 |Party Name:DOOSAN Meet No/Date:19/80- Status:
POWER SYSTEMS INDIA ALC2/2014 Deferred
PRIVATE LIMITED 109.12.2014 _

HQ File RLA File Lic.No/Date:0410159541 ‘[Defer

:01/80/050/00449/AM15/ :04/24/040/00141/AM15/ 08.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm's application was sent to DHI on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

112

Case No.:16119180-ALC2l2014 Party Name:DOOSAN Meet No/Date:19/80- Status:
POWER SYSTEMS INDIA ALC2/2014 Deferred
PRIVATE LIMITED 09.12.2014

HQ File RLA File Lic.No/Date:0410159543 |Defer

:01/80/050/00450/AM15/ :04/24/040/00146/AM 15/ 08.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to DHI on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

113

Case No.:28/19180-ALC2I2014 Party Name:VOITH HYDRO  [Meet No/Date:19/80- Status:
PRIVATE LIMITED ALC2/2014 Deferred
_ 09.12.2014
HQ File RLA File Lic.No/Date:0510391512 |Defer
:01/80/050/00462/AM1 5/ :05/24/040/00277/AM15/ 09.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application which was sent to DIPP on 03.12.2014
actually pertains to DH1 and decided to forward the same to DHI for comments. Case is deferred to

_ 20.01.2015.
- [Case Nt;.:38119)80- Party Name:MOBIS INDIA .[Meet No/Date: 19/80- Status:
ALC2/2014 ILTD ALC2/2014 Deferred
114 09.12.2014
HQ File RLA File |Lic.No/Date:0410159548 (Defer
:01/80/050/00472/AM15/ :04/24/040/00185/AM15/ 09.10.2014 Date:20.01.2015

N

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11




Decision: The Committee noted that the firm’s application which was sent to DIPP on 21.11.201.4
actually pertains to MSME and the same has been forwarded to them also and decided to await

comments. Case is deferred to 20.01.2015.

[ [Case No.:17/19/80-ALC2/2014 [Party Name:IND-SPHINX Meet No/Date:19/80-  |Status:
CaseNo PRECISION LTD., ALC2/2014 Deferred
09.12.2014
i i i : 1 [Defer
HQ File RLA File Lic.No/Date:221001510
1 O1/B0/050/00451/AM15/ :22/24/040/00056/AM15/ 10.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to MSME on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

| [Case No.:31/19/80-A1L.C2/2014 [Party Name:NETAFIM Meet No/Date:19/80- Status:
IRRIGATION INDIA ALC2/2014 Deferred
PVT.LTD. 09.12.2014
116 {HQ File RLA File Lic.No/Date:3410040611 |Defer
:01/80/050/00465/AM15/ :34/24/040/00072/AM15/ 14.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to C&PC on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

Case No.:12/19/80-ALC2/2014 |Party Name:DEE Meet No/Date: 19/80- Status:
DEVELOPMENT ALC2/2014 Deferred
ENGINEERS LTD. 09.12.2014
HQ File RLA File Lic.No/Date:0510391594 |Defer
117:01/80/050/00446/AM15/ :05/23/040/00303/AM 15/ 15.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to DHI on 21.11.2014 for
comments followed by reminder dated 03.12.2014, and decided to await comments. Case is

deferred to 20.01.2015.
[ [Case No.:9/19/80-ALC2/2014 [Party Name:BOTIL OIL Meet No/Date:19/80-  [Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER 09.12.2014
QIL
118 HQ File RLA File Lic.No/Date:0510391611 |Defer
:01/80/050/00443/AM15/ :05/23/040/00299/AM15/ 16.10.2014 Date:20.01.2015
Decision: The Committee noted that the firm’s application was sent to DHI on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015._

’__ Case No.:11/19/80-ALC2/2014 [Party Name:DEE Meet No/Date:19/80-  |Status:
DEVELOPMENT ALC2/2014 Deferred
o ENGINEERS LTD. 09.12.2014
IHQ File RLA File Lic.No/Date:0510391657 |Defer
:01/80/050/00445/AM 15/ :05/23/040/00308/AM 15/ 20.10.2014 Date:20.01.2015
[Decision:

The Committee noted that the firm’s application was sent to DHI on 21.11.2014 for

Directorate Genera!

/ RNA
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' Igomments and decided to await comments, Caseis deferred to 20.01.2015.

Case No.:13/19/80-ALC2/2014 |Party Name:DEE Meet No/Date:19/80- Status:
DEVELOPMENT ALC2/2014 Deferred
. ENGINEERS LTD. 109.12.2014
120 [HQ File RLA File Lic NofDate'05]0391664 Def
. : er
:01/80/050/00447/AM15/ :05/23/040/00322/AM15/ 21.10.2014 Date:20.01.2015

Decision: The Committee noted that the firm’s application was sent to DHI on 21.11.2014 for
comments and decided to await comments. Case is deferred to 20.01.2015.

Case No.:24/19/80-ALC2/2014 [Party Name:SHAKTI PUMPS _|Meet No/Date: 1980~ [Status:
(INDIA) LTD., ALC2/2014 Deferred
. , 09.12.2014 |
HQ File RLA File Lic.No/Date:5610004450 (Defer
:01/30/050/00458/AM15/ :56/24/040/00042/AM15/ 21.10.2014 Date:20.01.2015

Decision: The Committee decided to seek further information based on the deficiency letter of

121 DIPP vide their UO Note No.12/159/2014-TSW/121, dated 09.12.2014 as under.

1. Information in respect of Sk No. 3, 4 & 5 of Standard Deficiency Format, export product wise.

2. Information in respect of SI. No. 11 of Standard Deficiency Format for import items at SI.
No.1, 2 & 5, export product wise.

3. Size/Specs. of import item at SI. No. 6 and justification/basis for quantity of this item. Net
length of rubber cable in each export product may also be indicated.

Case is deferred to 20.01.2015.

Case ﬁo. :32/19/80-A1.C2/2014 |Party Name:KAMAL IMeet No/Date: 19/80- Status:
RUBPLAST INDUSTRIES (P) [ALC2/2014 Deferred
‘ LTD. 109.12.2014
122 (HQ File RLA File Lic.No/Date:0510391736 |Defer
:01/80/050/00466/AM15/ :05/23/040/00320/AM15/ 27.10.2014 Date:20.01.2015

Decision; The Committee noted that the firm’s application was sent to DIPP (Chemical Division) on
21.11.2014 for comments and decided to await comments. Case is deferred to 20.01.2015.

S.No.463
Case No. A-01 M/s. Analyser [ HQF.No.01/80/162/00032/AM15/D | Lic. No. & date
Instruments ES-|
Meeting No.19/15 | Co. Pvt. Ltd., | RA.F.No.13/24/040/00281/AM14 1310044806
Date: 09.12.2014 Kota Ratification of norms dt.17.10.2013
| (Rajasthan)

Decision: The representative of the firm, Shri Kunj Bihari Jain, Dy. Manager (Sales) attended the
PH in response to the Committee letter dated 19.11.2014 and explained the poil"nts raiset-i by
the representative of DIPP before the Committee. The Committee after deliberatlon.s, advised
the firm's representative to send written submissions for further examination of their request.

Case is deferred to 20.01.2015. Q\/

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Dwiti-10
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SLNo.464 -
Case No. A/R-61 M/s. United | HQF.No.01/80/050/00397/AM10/DES.l | Lic. No. &
Drilling Tools date
Meeting No. 19/15 | Ltd., Dethi RA.F.N0.05/24/040/00318/AM10 0510249707
Date: 09.12.2014 Revision of norms dt.22.09.2009

Decision : The Committee noted that the firm has been given time for furnishing the requisite
document i.e. a certificate from the duly authorised officer of the Directorate General of Hyc.lrcf Carbons
in the Ministry of Petroleum and Natural Gas, Government of India, to the efft.ect that the said |mported
goods are required for petroleum operations vide letter dated 15.09.2014 which has not been received
till date. The Committee decided to reiterate its earlier decision for the necessary docun?ent. The
Committee decided to reiterate its earlier decision for the necessary document. The Committee also
that M/s GE Indian Industrial Private Ltd was issued an AA N0.3110060945 dated 30.10.2013 for supply
of goods in connection with petroleum operations. In this regard, the firm was req.uested t? produce an
Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The Committee noticed that the
firm has produced the requisite certificate issued by the Dte. General of Hydro-Carbons on 04.02.201{1.
The Committee decided that this position should be mentioned in the reminder to the firm. Case is
deferred tc 20.01.2015.

S.No.465
Case No. A/R49 | M/s. Larsen | HQF.No.01/80/050/00245/AM11/DES.| | Lic. No. &
&Toubro Ltd., date
Meeting No. 19/15 | Mumbai RA.F.No.03/95/040/00712/AM10 0310557677
Date: 09.12.2014 Amendment in quantities / addition of | dt.29.01.2010
additional import items

Decision : The Committee noted that the firm has been given time for furnishing the requisite
document i.e. a certificate from the duly authorised officer of the Directorate General of Hydro Carbons
in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported
goods are required for petroleum operations vide letter dated 09.07.2014 which has not been received
till date. The Committee decided to reiterate its earlier decision for the necessary document. The
Committee decided to reiterate its earlier decision for the necessary document. The Committee also
that M/s GE Indian Industrial Private Ltd was issued an AA No.3110060945 dated 30.10.2013 for supply
of goods in connection with petroleum operations. In this regard, the firm was requested to produce an
Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The Committee noticed that the
firm has produced the requisite certificate issued by the Dte. General of Hydro-Carbons on 04.02.2014.

The Committee decided that this position should be mentioned in the reminder to the firm. Case is
deferred to 20.01.2015.

S.No.466
CaseNo. AR-112 | Ws. Kern- HQF No.01/81/050/00443/AM12/DES.| Llic. No. &
Liebers date
Meeting No. 19/15 | Springs & RA.F.N0.07/24/040/00367/AM12 0710084702
Date: 09.12.2014 | Stampings  [Request for amendment of norms dt.15.12.2011
Pvt. Ltd.,
Tumkur

Decision : The Committee noted that firm has not replied to deficiency letter dated 08.10.2012 sent to
them again on 03.01.2014 followed by reminder dated 24.06.2014, e-mail dated 26.06.2014, reminder

LI PEN SHARM;?
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dated 08.09.2014, final reminder dated 20.10.2014 and 15 days time to the for reply. In spite of the
above, the firm did not reply to the deficiency letter. After deliberations the Committee decided to

Ir.eject their case with direction to pay the Custom Duty and applicable interest for regularization of the
icense.

RA to take action accordingly.

S.No.467

Case No. A/R-| M/s. Brakes [ HQF.No.01/80/050/00366/AM12/DES | Lic. No. &

119 Iindia Ltd., date

Meeting No. 19/15( Chennai RA.F.N0.04/24/040/00136/AM12 0410129812

Date: 09.12.2014 Request for inclusion of import item in [ dt.31.10.2011
norms

Decision: The Committee noted that the firm's request dated 10.02.2014 has been sent to DHI on
20.03.2014 for comments followed by reminders dated 17.06.2014, 08.9.2014, 20.11.2014 and decided
to send another reminder to DHI for comments, Case is deferred to 20.01.2015.

S.No.468
Case No. A/R-33 M’s. HQF .No.01/80/162/00091/AM15/DE | Lic. No. & date
Thyssenkrupp | S.I
Meeting No. 19/15 | Industries RA.F.No.31/21/040/00111/AM10 3110639520
Date: 09.12.2014 | India Pvt. Ltd., | Request for ratification of norms dt.07.08.2009

Decision: The Committee decided to ratify norms on the basis of DHI U.O. No. 3(159)/14/TSW (B} 226
dated 04.12.2014 {copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

5.No.469

Case No. A/R-35 Ms. Life Long | HQF .N0.01/80/050/00482/AMO9/DE | Lic. No. & date
India Ltd., | S.I
Meeting No. 19/15 | Gurgaon RA.F.No.05/24/040/00099/AM09 0510222158
Date; 09.12.2014 Description of import item not | dt.13.06.2008
mentioned in bilt of Entry
Decision: The Committee noted that firm has not replied to deficiency letter dated 20.10.2014 and
decided to issue reminder to firm for reply. Case is deferred 20.01.2015.

S.No.470
Case No. A/R-57 M’s. Thermal | HQF.No.01/80/050/0381/AM14/DES. | Lic. No. & date
Systems |
Meeting No. 19/15 | (Hyderabad) RA.F.No.09/24/040/00311/AM14 0910057710
Date: 09.12.2014 | Pvt. Ltd., Request for fixation of norms dt.25.09.2013

Decision: The Committee noted that firm’s reply dated 14.10.2014 has sent to DHi on 17.11.2014 and
decided to await comments. Case is deferred to 20.01.2015.

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11




.No.471
SCI:(;e No. A/R-60 M/s. Vem | HQF.No.01/80/050/00071/AM14/DE | Lic. No. & date
Technologies | S.I
Meeting No. 19/15 | Pvt. Ltd., | RA.F.N0.09/24/040/00484/AM13 0910054916
Date: 09.12.2014 | Hyderabad Request for fixation of norms dt.04.02.2013

Decision: The Committee noted that firm has not replied to deficiency letter dated 09.09.2014 and
decided to send reminder to the firm for reply. Case is deferred to 20.01.2015.

S.No.472

Case No. A/R-70 Reference HQF.No.01/80/050/00178/AM15/DE | Lic. No. & date
received from | S.I

Meeting No. 19/15 | Addl.DGFT, RA.F.No.03/95/040/00856/AM14 0310777054

Date: 09.12.2014 | Mumbai of [ Request for amendment of norms as | dt.04.04.2014
M/s. Larsen & | per amendment sheet No.1.
Toubro  Ltd.,
Mumbai

Decision: The Committee decided to modify the norms based on the recommendations of DIPP vide
their U.0.No.12/159/2014-TSW/70-A/R, dated 09.12.2014(Copy to be forwarded to RA and firm).
1. Netweight of export product may be modified as 1488.988 MT.

2. Quantity of import item at SI. No. 1

may be modified as 652770 Kgs. as

in the export product as claimed by the firm.

3.

product after taking 20 % recovery from scrap.

product after taking 20 % recovery from scrap.

RA to take further action accordingly.

1.03 Kgs./Kg. content

Quantity of import item at SI. No. 3 may be allowed as 33 Nos. on net to net basis. Duty free
weight of this item may be allowed as 315220 Kgs. as 3.28 Kgs./Kg. content in the export
Quantity of import item at Si. No. 4 may be allowed as 12 Nos. on net to net basis. Duty free

weight of this item may be allowed as 30447 Kgs. as 1.67 Kgs./Kg. content in the export

S.No.473
Case No. A/R-72 M/s. HQF No.01/80/050/00589/AM10/DE | Lic. No. & date
Saraswati S
Meseting No. 19/15 | Industrial RA.F.No.05/24/040/00387/AM10 0510254039
Date: 09.12.2014 | Syndicate Ltd., [ Request for revision/amendment of dt.07.12.2009
norms

Decision;

The Committee decided to ratify the norms based on the recommendations of DIPP vide

their U.O.No.12/159/2014~TSW/72-A/R, dated 09.12.2014(Copy to be forwarded to RA and firm),

1. Total quantity of import items at SI. Nos. 9,1

together may be allowed as 3441 Litres.

Nos. 10, 19, 28, 37, 46, 55 & 65 (Corropthane XT-HA ) put-
together may be allowed as 493 Litres,

2. Total quantity of import items at S|.

RA to take further action accordingly,

(v

PARVEEN SHARMA
_ Dy. Director General
Directorata Ganeral of

8, 27, 36, 45, 54 & 64 (Corropthane XT) put-

ForeignTrade

Miristry of Commerce & {ndustry
Udycg Bhawan, New Delhij-11

35




<9

S.No.474

Case No. A/R-74 | M/s. Toshiba | HQF.No.01/80/050/00074/AM14/DE | Lic. No. & date
JSW  Turbine | S.I
Meeting No. 19/15 | and Generator | RA_F.No.04/24/040/00272/AM13 0410144941
Date: 09.12.2014 | Pvt. Ltd,, Request for revision/amendment of | dt.10.04.2013
noms
Decision: The Committee noted that the firm’s representation has been sent to DHI on 09.09.2014 for

comments followed by reminder dated 21.11.2014 and decided to await DHI comments. Case is
deferred to 20.01.2015.

S.No.475

Case No. A/R-75 M/s. Toshiba | HQF.No.01/80/050/00073/AM14/DE | Lic. No. & date
JSW  Turbine | S.I

Meeting No. 19/15 | and Generator | RA.F.No.04/24/040/00001/AM14 0410144942

Date: 09.12.2014 | Pvt. Ltd,, Request for revision/amendment of | dt.10.04.2013

norms

Decision: The Committee noted that the firm’s representation has been sent to DHI on 09.09.2014 for
comments followed by reminder dated 21.11.2014 and decided to await DHI comments. Case is
deferred to 20.01.2015.

S.No.476

Case No. A/lR-113 | M/s. Sterlite | HQF.No.01/80/050/00038/AM15/ | Lic. No. & date
Technologies DES.|

Meeting No. 19/15 | Ltd., Mumbai RA.F.No.03/95/040/00659/AM14 | 0310763389

Date: 09.12.2014 Request for fixation of norms dt.26.12.2013

Decision: The Committee noted that the recommendation for ratification given by the DEIT vide their
U.0.No.W-27/20/2014-IPHW, dated 14.10.2014 mentions the AA no.03107633789, dated 26.12.2013

whereas in the ANF No.4 the AA.Number mentioned is 0310763389 dt.26.12.2013. However, the

name of the firm given in the in the ANF and the DEIT recommendation are the same. Accordingly,
the Committee decided to ratify the norms based on the above recommendations of DEIT, subject to
correction of the typographica! error by the DEIT.

S.No 477
Case No. A/lR-93 | Mis. Gas | HQF No.01/80/050/00575/AM13/DE | Lic. No. & date
Tech S
Meeting No. 19/15 | Engineering RA.F.N0.05/23/040/00447/AM13 0510345184
Date: 09.12.2014 (India) Pvt. | Request for revision of norms dt.07.02.2013
Ltd., Faridabad

Decision: The Committee noted that the firm has not furnished decided to information in respect of 5.
No. 8 or 9 of SDF and decided to issue reminder to the firm. Case is deferred to 20.01.2015.

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11




S No.A78

Case No.
Meeting No- 19/15

norms

their

o furnish their reply vide
20.01.2015.

month’s time t
ply. Case is deferred t0

d that the firm sought oné

Decision: The Committee note
cided to await the firm's re

email dated 02.12.2014 and de

S.No.479 -
256 No. A/R-96 Ws. Godrej & HQF.No.01180I05010063OIAM1 /| Lic. No. & date
Boyce Mfg. Co. | DES/
Meeting No. 19/15 Ltd., Mumbai RA.F.N0.03I94!040!0071 AN | 031 0606323
dt.14.12.2010

Request for revision of norms
2014 has been sent to DIPP on

firm’s request 10 DHI. Case is

Date: 09.1 2.2014
Decision: The Committee noted that the firm's request dated 10.09.
d decided to send the

20.10.2014 which actually pertains 10 DHI an
deferred to 20.01.2015

$.No.480
Case No. A/R-108 Mis. Godrej & HQF.N0.0118010501005161AM14I Lic. No. & date

‘ Boyce Mfg. Co. DES.|
Meeting No. 19/15 Ltd., Mumbai RA.F.N0.03194IO40I00787IAM14 0310764594
Date: 09.12.2014 Bequest for change of Net Weight dt.06.01.2014
in ratification of norms for export
item at sl. Nos. 4,5, 11 and 12 of
__ noms
ecision: The Committee decided to forward a co W
py of the eficiency letter U.O.N
TSWIl(l)&Aﬁ R, dated 09.12.2014 and seek information from the firm as under or/1saf0E
_ Information in respect of sl.No.3,4,5,11 &1 e
wise for export items at Si. No. 110 1,5.' 4 of Standard Deficency Format xport o

Case is deferred to 20.01.2015.

PARVEEN SiHARMA
D""—f'toirj% Dirgctor General
D =k ale Geeral of ForeignTrade
_ . try of Comerce & Indust
-.og Bhawan, New Delhi-11ry




S.No.481
Case -

No. AlR-107 | M/s. Pneumax | HQF.No.01/80/162/00228/AM15/D | Lic. No. &
e Pneumatic India | ES.I dat.e .
eetin .

e 0% 1 ;21091!:5 Pvt. Ltd., RA.F.No.05/24/00039/00001/AM15 | 0510387177

FUY.12. Request for ratification of norms dt.22.05.201

4

Decision: The Committee noted that the firm’s application dated 04.04.2014, which was received late
has been sent to DIPP on 26.11.2014. It was informed by the representative of the DIPP that this is an
Annual AA wherein no details of export and import items have been mentioned. It is therefore, not
possible to fix any Norms. Case is deferred to 20.01.2015. '

S.No.482
Case No. A/R-108 | M/s. Bharat | HQF.No.01/80/050/00819/AM10/ | Lic. No. & date
Heavy Electricals | DES.|
Meeting No. 19/15 | Ltd., Ranipet RA F.No.04/24/040/00290/AM10 | 0410112044
Date: 09.12.2014 Request for revision of norms dt.02.03.2011

Decision: The Committee decided to forward a copy of the DIPP deficiency letter
U.0.No.12/159/ 2014-TSW/108-A/R, dated 09.12.2014 and seek information from the firm as under.

1. Information in respect of Sl. No. 8 & 9 of Standard Deficiency Format for import item at SI. No. 2.
Case is deferred to 20.01.2015.

S.No.483
Case No. AIR-100 | Mis.  ISGEC O 1o 01/80/050/00166/AM15/ | Lic. No. & date
Heavy DES.|
: Engineering Ltd., [ RAF-No.05/23/040/00002/AM15 5510384967
Meefing No. 19115 | 070 dt.25.04.2014

Yamunanagar Request for revision of norms
d that the firm’s request dated 12.11.2014, has been sent to DIPP on

ments. Case is deferred to 20.01.2015.

Date: 09.12.2014
Decision: The Committee note
27.11.2014 and decided to await com

484 |
'S'(%Z: No. AR-110 | Ms. ISGEC HQF.No.O1IBO!050!001BQIAM15! Lic. No. & date
Heavy DES.|
Meeting No. 19/15 Engineering Ltd., m.F.No.osnmmmm127fm14 051235_?22?3
- 09 12.2014 Yamunanagar Request for quantities of import | dt.08.07.
Date: 275 items to be reduced at sl. No. 5,

15, 16, 17 and 19 of norms -
fication of norms based on the recommendations

dated 09.12.2014 as under (Copy to be forwarded

mittee decided to ratify the modi

Pecision: The Com
of DIPP vide their u.0 No.12/ 159/2014-TSWI 110-A/R,

to RA and firm).
1. Net fabricated weigh’t of expo
2. Quantities of import it

3. Import ftems at s\. No. 15 16,17 &

RA to take further action accordingly-

i d as 547.331 mMT.
T e b e pe reduced as 37955 Kgs.

.5 8&6put together may
19 may be deleted.

SRRNEEN SH ARMA

: Generf_a\
Dy D\rec\g\ ot F oreignt rade

‘ o dustry
Dwegtorate mmerce&ln g
Mmg’;ggoégac:van. New pelni-
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S.No.485
Case No. A/R-111 | M’s, ISGEC { HQF.No.01/80/050/00165/AM15/ | Lic. No. & date
Heavy DES.|
Meeting No. 19/15 | Engineering Ltd., | RA.F.N0.05/23/040/00001/AM15 | 0510384966
Date: 09.12.2014 | Yamunanagar Request for revision of norms dt.25.04.2014

Decision: The Committee noted that the firm's request dated 12.11.2014, has been sent to DIPP on
28.11.2014 and decided to await comments. Case is deferred to 20.01.2015.

S.No.486

Case No. A/R-112

Meeting No. 19/15

Date: 09.12.2014

M/s. Man Truck

HQF .No.01/80/162/00031/AM15/DES..|

India Ltd., Pune

Request for clarification of the export items does
not tally with the description given in the DEPB rate

schedule

Decision: The Committee noted that the firm's request dated 30.09.2014, has been sent to DHI on
25.11.2014 and decided to await comments. Case is deferred to 20.01.2015.

S.No.487
Case No. A/R-114 | M/s. Technoweb | HQF No.01/80/050/00006/AM15/ | Lic. No. & date
Textile DES.|
Meeting No. 19/15 { Engineering  P. [ RA.F.N0.03/95/040/00936/AM14 | 0310771124
Date: 09.12,2014 | Ltd., Mumbai Request for revision of norms dt.26.12.2013

Decision: The Committee noted that the firm’s representation dated 19.09.2014, has been sent to

C&PC on 01.12.2014 and decided to await comments. Case is deferred to 20.01.2015.

S.No.488
Case No. A/R-115 | M/s. Y-Tec India | HQF.No.01/80/050/00230/AM15/ Lic. No. & date
Pvt. Ltd., | DES.I
Meeting No. 19/15 | Gurgaon RA.F.N0.05/24/040/00146/AM14 | 0510361186
Date: 09.12.2014 Request for fixation of norms dt.30.07.2013

Decision:

and decided to await comments. Case is deferred to 20.01.2015.

The Committee noted that the firm’s representation has been sent to DHI on 01.12.2014

S.No.489
Case No. C-04 Reference received HQF .No0.01/80/162/00061/AM14/DES |
Meeting No. 19/15 | from Addl. DGFT, Clarification against SION at SI. No. C-1647
Date: 09.12.2014 Kolkata of  Ms. [ Engineering Product - reg.
Larsen & Toubro
Ltd., Kolkata

Decision: The Committee noted that the firm has not replied to the deficiency letter sent on
27.10.2014 and decided to issue reminder to the firm. Case iw to 20.01.2015.

PARVEEN SHARMA
Dy. Director General
Cirzctorate Ceneral of ForeignTrade
Miriztry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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S.No.490
Case No. C-05 M/s. British Engines | HQF.No.01/80/162/00222/AM14/DES |
Meeting No. 19/15 |[India Pwt.  Ltd,, [ Fixation of input output norms for the export
Date: 09.12.2014 Bangalore product “Hydraulic Motor and its parts and
Multispindle automatic machines spares Valve
and its parts” in respect of 100% EOU - reg.

Decision: The Committee decided to forward a copy of the DH! deficiency letter U.0.No.1 (05)/13-TSW
(B) 250, dated 25.11.2014 and seek information from the firm. Case is deferred to 20.01.2015.

Sedeiededr i

>

PARVEEN SHARMA
Dy. Direclor General
Directorate General cf ForelgnTra‘de
Ministry of Commerce & Ingfusﬁ.ry
Udyog Bhawan, New Delni-11
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DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)
Subject: Ratification of the norms in respect of the advance authorization No. 0510329275
dated 10-07-2012 - M/s. Motherson Sumi Systems Ltd., New Delhi.
Ref: DGFT U.O. No. 01/80/50/231/AM 13/DES-|
The case has been examined and based on advance authorization approved earlier
for the same item of export to the firm, the following norms is recommended :-
Export Item: - Interiock System (Rubber to Plastic Bonded Parts) (consisting of Plastic Part-
Lock and Bush)
Quantity: 2,00,000 Nos.
Import item:
ﬁl. Item Description Quantity Recommended
0.
1 NBR Black Master Batch (TC NBR Mischung) | 1269.2317 Kg
(Elastica Art Nr .- 023571)
2 Body {ock (Plastic Part) Net +1%
L (T.C. Grundkorper Arretierung( KKT Art Nr-
70300076) :

Bush 10:02 (Plastic Part)
7.C. Buchse 10:02 natur (KKT Art Nr-70300075

Net +1%

N

(Na al)
Sr. Development Officer
29-10-2014

Shri Priya Ranjan FTDO, DGFT
\\3\ NP Maa e e >4}l¢'\H

~ P& Copy to: Shri S.K. Jain, D.0. pIpp
\@\ " C ey SHARMA
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION

Subject: Ratification of input output adhoc norms against the adv

Ore
BT 54074 X

ance uthorization

no 0410149958 dated 17.09.2013 in respect of M/s Greatoo Moids India Pvt. Ltd.

The follcwing infgrmatinn/clariﬁc tion is require

Detailed technical drawing with dimension of export product, catalogue, it any may also

be furnished.
Weight of export product.
Blank size of import product.

Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along

with details of other imported input to be used in the resultant produc

t and sought to be

imported/procured from sources other than the license, if any, may also be indicated.
Size and specification including grade, composition, range, thickness etc of the items

proposed for import.

Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at. including the net weight of components 0 be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete

justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME)

Shri Priva Ranjan, FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(153) 2014-ME dated 7.11.2014

P RVEEH SHAMLLN

Oy, Cireclor Ga |

Dii 2c:0rRi2 Coperelof o'

Minictry of Cormmercs & '.r“ 130y
Uayoy Bhawah, New Dzihi-il

é%\\'u "

(K.S. Sodhi)
AD (ME)
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BOTIL OIL TOOLS INDIA PRIVATE L|M|TW

BOTIL/4948-5175 /0510367148 /CS November 4, 2014

VCPIO & Dy. Director General of Foreign Trade T
Norms Committee - 1, 4
Directorate General of Foreign Trade (L)\ \’), \

Room No. 302, Udyog Bhawan,

NEW DELHI-110 011 . %(30

Dear Sir,

Subject : Ratiﬁcation of the norms in respect of Advance Authorization No. 0510367148/3/03/00
dated 30.09.2013 issued by the Office of Add]. DGFT, New Delhi, from Fiie No. 05/23/-
040/00273/AM14

Reference: Your F.No.01/80/050/00351/AM-14/DES-1

Reference our personal hearing before the Norms Committee-1 under the Chairmanship of Dr. L.B.
Sihghal on 19% August 2014 and subsequent correspondence resting with our letter dated 15
Sept. 2014

Vide our above referred letter dated 15t Sept. 2014, we had requested you to kindly relook at our
cases for the requirement of submission of certificate from the Office of DGHC certifying that the
goods are for use in the Petroleum Operations, since TRU, Deptt. of Revenue's OM No.
354/148/2013-TRU dated 28.02.2014 specifically referred that the certificate is required for
“Seamless Pipes & Tubes manufacturing Industry in India” and not from Oilfield Equipment
manufacturing industry as a whole and BOTIL end-products neither includes the manufacture of
Casing Pipes or the Tubing referred to by TRU nor do we supply the listed commodities to ONGC
Ltd / Oil India Ltd under the Deemed Export Scheme. Your response to our above letter is still
awaited. Would appreciate a response.

Meantime and based on our request, ONGC Ltd,, had taken up the matter with the Office of DGHC for
issuing the required certificates against the Orders placed by them on us for which BOTIL had
obtained the duty free Advance Authorization for duty free import of essentially required
components/ raw materials under Deemed Export Scheme.

ONGC Projects advise that in response to their request to DGHC for issuance of the required
@ certificate, they have been advised by the Office of DGHC that its office does not issue the

“ above certificate for items which have been already supplied or against POs which have
\ already been executed. Copies of letter received from ONGC Ltd, Delhi and Mumbai along with
W copy of DGHC message are enclosed for your reference, please

Please note that the subject Advance Authorization obtained by us under Deemed Export Scheme
covered against the following Purchase Orders received from ONGC Ltd., Mumbai, and imports

I
f (\/ allowed as per Project Authority Certificates issued by ONGC, Mumbai, under the benefits of
. |

Deemed Export Scheme:
W
)

\ 0 1) No.4010072298 dated 19.08.2013 & ' ‘
P 2) No.4010069292 dated 06.09.2013 A RTUMA TOLS A
s . 1oy u\jA : f‘.‘;—h' . W \'.
V/g Contd on Page 2... SN 0 L7 e
2\ 1 eihl/f_-“’
Corporate Office : Works : -:f:\-——'é’/
Mohta Bidg.. 4th Floor g:oﬁaH?lﬁé%:fswr - Pataudi Road T
4 Bhikaiji Cama Place Dist : Gurgaon, Haryana - 122 413 stey
New Delhl 110 066 T : +51-124-2866300 (30 Lines) Pt e,
T o +91-11-26196442143  F . 491-124-2279382 SPEC SCT047 SREC 1440084 E
F :+01-11-26196664  E : boti@bolilindia.com BES gatuz sec o \ B

E  botil@vsnl.com W - www botilindia com SPEC 1101-0008 APEC 19620015




Fox BOTIL OIL TOOLS INDIA PY/T_LID

BOTIL OIL TOOLS INDIA PRIVATE LIMITED

w2

Kindly appreciate that raw materials against above Advance Authorization have already been
imported and after manufacture of end-products, the entire order executed to the satisfaction of the
Project concerned, since the Orders were based on stipulated delivery schedules, which were
subject to heavy penalties in case of delay and this requirement of essentiality certificate as not
clear nor was this certificate demanded by the Advance Authorization issuing authorities, i.e. Office
of Jt. DGFT, CLA, New Delhi, at the time of issuance of the authorizations.

We wish to assure you that in all future cases, we have taken precaution that we will not apply for
Advance Authorization under Deemed Export Scheme, unless Customer furnishes DGHC certificate
along with Project Authonty Certificate for purchase under Deemed Export Scheme.

The ordered materials were despatched to ONGC as under:

1) Materials of P.O. No. 4010072298 were despatched on 17t Oct. 2013 under BOTIL [uvoice
No. 166/X01-1651/2013 dated 17.10.2013, and

2] Matentas of P.O. No. 4010069292 were despatched on 22nd Oct. 2013 under SOTIL
fnvoice No. 170/X01-1622,20i2 dated 22.10.2013 & No. 172/X01-1622/2012 dated
22.10.2013

Payments against both the Orders have been received by us.

Uuder he ¢ircumstances and since DGHC regretted their inability to issue the desired
centificate hecause of the material aiready gespatched as siated abeve, we request you to
plaase waive the reJuicement oi subniission of the certificate from the office of DGHC iu this
fstance and ratiiy Die norms as epplied by us and oblige so that we may submit docusments for
redemption purposes to the Addl DGFT, CLA, New Delhi, in terms of Advance Authorization

& lcok forward o receive your tavourable respanse at the eartiest as requesied above.

Thanking you,

Very truly vours,
) Y

oS

GENERAL MANAGER ENCL. asstated
o The Foreign Trade Levelopment Cficer,

DGET, Room Nao. 404, 4t Floor, Udyog Bhavan, New Delhi-11

- TForinformation and uecessary action, please

The |t Secretary (TRU-13,
Tax Research Unit, Deptt. of Revenue, Ministry of Finance, North Block, New Delhi
- Forinformation, please

=
]

The Dy. General Mznager (Driling}, Directorate Gereral of Hvdrocarbons, Nouda
- Forinformation, please

£
=

ce: The Group General Manager (P) - HSW, ONGE Lrd, Mumbai

- For information, please . HOLS 1
i ‘.h‘\ ; = vUly
nziol

c Formignired®
g & naucity
new Dethi-1i
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FROM :GNGC [WELL SERVIVES 11-H[% SR R L N YL T fliTgeet p 1\43

PHONENO.:-91-22 2408138 7 7w, 91°92.24088590 / 24060005

No. MUM/WS/ MPPCBOTLEC /235 Dated 22/10/2014

To,
M/s BOTIL Olf Toods tndia Pel. b
Moahta Bldg. 4" oo,

4, Bhikaji Cama Pi
New Delhi — 110054

Sub; Request for issupnics of Essentiality Tedificata |
This has refereqcs o yair fefter Mol XTI-232400 sl cming 1U2/2014 end 17/10/2014
regarding the suh_ie:-!"z mstiern, Adong with d from CHEC, Dethi, had
been enciosed for i oacy refarnncs s 20 svecinmn @ LR eeos1 a0y otion tewards issuance of EC
for the POs indicaied i your leiise.

The matter was referred to gur Dalbi office and 1 5 transpire o £1.07 DHHL does not issue EC for items
which have been already hean st ipplied or egainst PO owhich hat elesdy been executed. Copy of the

mail received from DGR n this regzed s endiassd for wone voforence, Tollowing are i response o

issues raised in your dstiar:

1. Qut of Six POs as indicated in the lette il B s Bean saught from Woll Services,
Mumbai, five 805 namely J Ll(‘659792 and
4010078245 have besn airendy exetoind s YRR B dalivered to ONGC.
Hence in view o7 the guideling receives ftem DOHED, mo sgion iz dus from Wr." Services, ONGC,

'y

Mumbai for arranging EC S DIGED fo

2. For the remaining unexocutsd PO L0A, oblanubg reoutrtd caiiicaie Bom Gusc for

b,

22{1o|1y
. tiagadish Prasad)
GGM (P) ~ HWS

exemption of Excise Duty is under pre

Copy: 1) EA to GGM (P} - Chict Well Services, il o ’
i) GGM (1M} V
ili) GM [F&A}

RS
AN s oo G 1ﬂdJaLl‘_{
o Tiavan, haw Delni-11




OIL AND NATURAL GAS CORPORATION LIMITED
CORPORATE MATERIALS MANAGEMENT
9™ FLOOR, Core-4, SCOPE MINAR, LAXMI NAGAR: DELHI-110092
TELEPHONE NUMBER (011}-22406457 FAX NUMBER (011)-22446494
No. DLY/Corp-MM/BOTIL-EC/2014 Date: 08.10.2014
To,

BOTIL OIL TOOLS INDIA PVT, LTD.
4TH FLOOR, MOHTA BUILDING,

4, BHIKAJI CAMA PLACE,

NEW DELHI-110066

PH: 011-26196442/43

EMAIL :botil@vsnl.com,botil@botilindia.com
Fax No: 011-26196664

SUB:  Essentiality Certificates for goods already supplied/purchase orders executed
REF: Your letter BOTIL/ONGC/EC/HSW/CS dated 25.08.2014

Sir,

Based on your letter referred above, ONGC had approached Directorate General of Hydrocarbons (DGH) in
connection with issuance of Essentiality Certificate in respect of Corporate MM purchase orders cited in your
letter. We have been informed by DGH that they do not issue EC for items which have already been supplied or
against purchase orders which have already been executed (copy of communication from DGH is enclosed).

In this regard, we draw your attention to the BEC/Tender Conditions w.r.t Deemed Export Benefits which
interalia stipulated that:

“Applicable documents for availing of Deemed Export Benefits (available against PEL/MI issue or renewed after
1.4.99), will be provided by ONGC on bidder's request/responsibility.”

Accordingly, at your request, ONGC had issued the requisite Project Authority Certificate (PAC) in the format
specified in Trade Policy and it is observed from your letter that BOTIL had also obtained the import
licence/advance authorization from DGFT. In view of the above, we would like to state ONGC position that we
do not accept any liability for reimbursement / refund of Deemed Export Benefits denied / withdrawn by the
DGFT/Govt. of India for want of Essentiality Certificate from DGH, which was not sought from ONGC prior to
the execution of Corp MM purchase order/supply of ordered goods/materials.

ONGC requests you to take up the matter with DGFT/ appropriate department of Govt. of India and continue
your efforts for resolution of the issue. J "

ajjha Sekhar )@‘(7‘1\ U

Chief Manager (MM)

Registered Office: Jeevan rQa/raMower-ll, Indira Chowk, New Delhi-110001

et o FOTS
‘ Gy ‘
B ) Comamarce & Ingusiry

Ud;;'-a’g phawan, New Dethi-11
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Fw- 1ssue of EC for already executed PO
RAVI ANAND, JAGDISH KUMAR, HK 30-09-2014 09:35
MANRAL

NJS HUNJAN/ONGCL
RAVI ANAND/ONGCL@ONGCL, JAGDISH KUMAR/ONGCL@ONGCL, HK
MANRAL/ONGCL@ONGCL.

NJS Hunjan
General Manager(Drilling)

To: NJS HUNJAN/ONGCL@ONGCL

Erom: DEODAS ROY/ONGCL

Date: 09/29/2014 11:43AM

Cc: Y K SRIVASTAVA/ONGCL@ongcl
Subject: tssue of EC for already executed PO

Dear Sir

This is with reference to the leiter no. MM/P&E/D-IVEC/FE/BOTIL/2014-15 dated 05.09.2014 for
issuing EC against PO which has already been executed.

in this connection, 1 would like to bring to your kind notice that DGH does not issue EC for items which
have already been supplied or against PO which has been already been executed.

This is being submitted for kind information.

Regards

Regards,

t=zzrw o Deodas Roy

3T ARV (FU FATT)

Dy. General Manager (Drilling)

¥ AR

(eesTeram T SETaE AE Ao & )
Directorate General of Hydrocarbons.
(Under Ministry of Petroleum & Natural Gas)
PH:0120-2472197, Mo: +91964330121

wéﬂnﬁmgﬁaaﬁmaﬁﬁﬁ@amaﬁaﬁidﬁaﬂ

TS ¥ BT FE S el

Please do not print this email unless it is absolutely necessary. Save
paper, save irees.

Disclaimer:

This messagea is for the use of addressee and may contain legally
privileged and confidential information. If the reader of this

message is not the intended recipient, or employee or agent
responsible for delivering the message to the recipient, you are
hereby cautioned that any dissemination, distribution or copying

of this communication is prohibited. If you have received this
rransmission in error, please delete this mail and notify us (\/
immediately at "admin_ongcmail@ongc.co.in”
Disclaimer:

v~




This message is for the use of addressee and may contain legally
privileged and confidential information. If the reader of this
message is not the intended recipient, or employee or agent
responsible for delivering the message to the recipient, you are
hereby cautioned that any dissemination, distribution or copying
of this communication is prohibited. If you have received this
transmission in error, please delete this mail and notify us
immediately at "admin_ongcmail@ongc.co.in”

omnirres O
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Office of the development Commissioner Gyl L

Micro small & medium Enterprises
MECHANICAL DIVISION

Subject: Advance authorization bearing no 0310756453 dated 31.10.13 for M/s
Cardinal Yachts, Mumbai.

DGFT  has forwarded application vide ID note bearing no
01/80/50/400/AM14/DES-1/1128 dated 21.07.14 for offering comments.

To offer comments on the imported inputs requirement, the following information
may be asked from unit through DGFT :-

Detailed technical note on manufacturing process including the relevant flow sheet
Weight of each export product.

Weight of each of the imported and indigenous input, separately for each product, for
the purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight
along with details of other imported input to be used in the resultant product and
sought to be imported/procured from sources other than the license, if any, may also
be indicated.

Detailed calculation as to how the quantity of raw material proposed for import has
been arrived at, including the net weight of components to be manufactured out of
these imported materials. wastages claimed at each stage of manufacturing with
complete justification and supported by documentary evidence/drawing '

This issues with the approval of Director (ME)

é’/w\“\“" |
(K.S. Sodhi)
AD (ME)

Shri S. Muthukumar, FTDO, DGFT Udyog Bhawan New Delhi

O/o The DC (MSME) ID nWI(S?) 2014-ME dated 21.11.2014

,_.- \c“-‘ ':{ 1"‘




MDYNAMATIC-OLDLAND AEROSPACE™
A Division of Dynamatic Technologies Limited ﬁU 94 ot

DTL/ Aero/SC/007/2014
18 Nov 14

T
\ T
i

Dy Dir Gen of Foreign Trade (Kind Attn: Shri Parveen Sharma)iﬁ;ﬁ; ey i
NC-I, Room No. 302, oY q}l\ ) o
DGFT %\\\\1 ..\ 9 1 L
Udyog Bhavan N i e T

New Delhi — 110011 W,_,.

Sub: Ratification of the norms inrespect of Advance License No. 0710101865

dated 03.02.2014 obtained under Para 4.7 of HBP (Vol. )
NN
\!
TR
\ iy
e

Respected Sir,

™
W
Y Reference is made to DGFT’s letter F.No. 01/80/050/00158/AM15/DES-1/1403 W
[ & dated 04/09/2014 on the subject. ' : W
1"\

_g 2. The Advance License pertains to export product Power Cabinet and Mission

Cabinet for Boeing P8 A aircraft. total quantity 13 numbers each.

3. In this regard we would like to bring to your kind notice that, earlier in NC-I's
Meeting No. 5/15 dated 27/05/2014, the Committee had fixed the adhoc norms in
respect of Advance Authorisation No. 0710091489 dated 22.10.2012 which was aiso for

the same Export product, total quantity 11 numbers each.

4. Boeing, USA had placed a repeat purchase order on Dynamatics for the
Cabinets in Aug 2013. Since by then the norms for the earlier license_p_'(10091489 had
not been fixed, we had to raise a fresh request for Advance authorisation and sa“r"hé wasﬁ
granted vide license No. 0710101865 dated 03.02.2014.

PN
[RRARSY Y
S _,j'-@ff:‘i A . L
CToreignleas Dynamatc Technologies Limited

- i ,\Crice & \n:j\..‘.ﬁ‘-j? Dynamatic Park Peenya Bangalore 560 058 India
Rttty o OO0 News el Tel +91 80 2839 4933/ 34 /35 Fax +91 80 2839 1517
Uy og Biawets www.dynamatics.com

Innovative Aerospace Engineering Solutions Corporate Identity Number: L72200KA1973PLC002308
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5. A scrutiny of both licenses would reveal similar import materials in terms of

ADYNAMATIC-OLDLAND AEROSPACE™

A Division of Dynamatic Technologies Limited

specification, grade, thicknesses, components etc, the only variation being quantities as

the export product quantities are more in case of subject license.

6. In view of the above, the requirement to furnish information / details may be

waived off as the case now can be classified as Norms case from non-norms case.

Rl -

Thanking you,

Your faithfully,
For Dynamatic Technologies Ltd

WgCdr Pavan Salikar (Retd)
GM — Supply Chain Management

Dynamatic — Oldland Aerosapce

Dynamatic Technologies Limited

Dynamatic Park Peenya Bangalore 560 058 [ndia

Tel +91 80 2839 4933 /34 /35 Fax +91 B0 2839 1517
www.dynamatics.com

Innavative Aerospace Engineering Sotutions Corporate Identity Number: L72200KA1973PLC002308
. L
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Department of Industrial Policy & Promotion v Caferlt- 0~ 0)-

Sav 22
Office of the Development Commissioner  ———~¢ .
1 Genfy pIR= D

Micro Small & Medium Enterprises ‘ /’
MIECHANICAL DIVISION 75 ¢ Y
30(291)/201 1-ME 26.05.14

Subject; Fixation of Adhoc norms for export of Mission and Power Cabinets etc
against advance authorization no 0710091489 dated 22.10.2012 for M/s Dynamatic

technologies Ltd

The norms may be fixed as follows:-

e S.no 1 may be allowed as 61.38 kg inclusive of 24% wastage after affecting
2/3™ recovery from scrap.

e Sno 2 may be allowed as 7.2864 kg inclusive of 20% wastage after
affecting 2/ 3 recovery from scrap.

e S.no 3 may be allowed as 41.7604 kg inclusive of 23.1% wastage after
affecting 2/3™ recovery from scrap.
S.no 4 may be allowed as 13.7984 kg inclusive of 40% wastage.

e Sno 5 may be allowed as 12.232 kg inclusive of 39% wastage after
affecting 2/3" recovery from scrap.

e Sno 6 may be allowed as 13.854 kg inclusive of 23% wastage after
affecting 2/3" recovery from scrap

e S.no 8 may be allowed as 155.39 kg inclusive of 9% wastage after affecting
2/3" recovery from scrap.

e S.no 7 may be allowed as 34.23 kg inclusive of 6% wastage after affecting
213" recovery from scrap _

e  S.no 45 may be allowed as 10.34 kg inclusive of 40% wastage.

e Sno 9 to 44 may be allowed with 13.2% wastage after affecting 2/3™
recovery from scrap.

e S.no 46 to 166 may be allowed on net to net basis with accountability

clause.
This issues with the approval of Director (ME). é A)"‘
4/7/4 [3'\] Y
(KSSodhi)
Asstt Director (ME)

Shri Praveen Sharma, FTDO, DGFT, Udvog Bhawan New Delhi

O/o The DC (MSME) UO note no 30(291) 2011-ME dated 21.2.2014

P
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Office of the development Commissioner——"—_

Micro small & medium Enterprises q ! , 2. 2| L{
MECHANICAL DIVISION

Subject: Advance authorisation no 0310777600 dated 08.04.2014 for the export
products “Track Chain” in respect M/s Undercarriage and tractor parts pvt Ltd

The norms may be fixed as follows:-

* Sno 9 and 18 of import item may be allowed as 48510 kgs and 38461.5kgs
respectively after affecting 1/3" recovery from scrap and inclusive of 38.5%
wastage.

* Rest of the items may be allowed on net to net basis with NIL. wastage and
accountability clause.

This issue with the approval of Director for taking a view by NC.

@gkly
(KS Sodhi
Asst Dir (ME)

Shri Priva Ranjan, FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) UQ note no 30(118) 2014-ME dated 21.11.14

N

=/ RVEEN SHARMA
Dw. Dicector General Trad
wactorate Gonaral of Foreignirade
E\)ﬂii.:.istry Sf Commarce & Industry
Udyog Bhawan, New Deihi-11
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Department of Industrig) Policy & Promotion & I } /y

(TSW)

NC Meeting dateq 09/12/2014 - Case N, 31/7/80 (Mys Gas Tech Process Ep

(M,
Pvt, leited) (Advance Authorization No. 051 0384861 dated 24.04.2014)

gineering Indj,

Reply submitteq by the firm s not complete and they may again be asked to

submit the following details:

I. Details of import jtem at Sl No. | a it doe

2. Details of Manufacturing activities by them in thejr
1

Norms committee may take a view

Norms Committee I
DIPP No. 12/159/2014-TSW/44 dated 09/ 12/2014

N

PAVEEN S%—IAR!\-V}
l'-‘hf \Lu) : clor Gener? Trade
v Gancral of 'Forel.grtlj o
DEFG;::)'[‘;;? Commerce & n|hi-11
MIUdyc;g Gaawan, New De

plant on import item at Si.

i

;-”’qnm..'

S. K. Jain)
Development Officer




11/28/2014 hitps:/webmail nic.ir/print btm
Frfh Parveen Sharma <parveen.s@nic.in>
Sent Friday, November 28, 2014 11:24 am
To "S. Muthu Kumar" <muthu. k@nic.in>
Subject Fwd: Request to keep norms fixation in abeyance-Spiral EHL

----- Original Message ----- _
From Yogendra Mittal <mittalyogendra0l@gmail.com>
Date Fri, 28 Nov 2014 09:00:24 +0530
To parveen.s@nic.in
Subject Request to keep norms fixation in abeyance-Splral EHL

Dear Parveen Sir, .

Our case for fixation of norms in respect Advance Authorisation No.0510385024 Dated:25.04.2014 issued under Para 4.7 of

HBP Vol.1 has been referred by JDGFT CLA New Delhi to your office.

Since after re-examining the manufacturing formula by our technical officers at Banglore, we have decided to submit our
request for amendment in subject authorisation, our case for fixation of norms may kindly be kept in abeyance.

After amendment in this authorisation, our case will again referred to your goodself for fixation of norms and at that, our

case may be decided as per regulations.-
INCONVENIENCE CAUSED IS REGRETTED.
Thanks

Regards

Yogendra Mittal

Finance manager

Spiral EHL Engineering Pvt. Ltd.
+91-98119-07896

wi

SRVERD C‘f‘IARM;‘\

Ov. Director Genera
Directorzic General of Forel gnTrade
Ministry of Commerce & industry

Udyog Bhawan, New Delhi-11

https fiwebmail .nic.infprinlhim|

1




LY P{\ Y L(Jl 3
Office of the development Commussioner —
Micro small & medium Enterprises C)’ff 2;/{ Y

MECHANICAL DIVISION

Subject: Advance authorisation no 0310781237 dated 09.05.2014 for the exportdr
products “Track Chain” in respect M/s Underearriage and tractor parts pvt Ltd

As per the details submitted by the unit, the norms may be fixed as follows:-

e Sno 10 of import item may be allowed as 416116.332 kgs after affecting 1
recovery from scrap and inclusive of 33.62% wastage.

¢ Sno 9 may be allowed as applied.

e Rest of the items may be allowed on net to net basts with NIL wastage and
accountability clause.

/"\ rd

This issue with the approval of Director for taking a view by NC.

LY R

(KS Sodh1
Asst Dir (ME)

Shri 8 Muthukumar. FTDO. DGFT Udyvog Bhawan New Delhi

/6 The DC (MSME) UO note no 30(122) 2014-ME dated 08.12.14

hAini stn; ofC“. morce & Iﬂqu
onug Bitawan, New Delhi-11
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l ﬁ Office of th Commissioner /P\/i-
| Micro st « Enterprises g /’N"

MECHANICAL DIVISION ﬁ’ "[

Subject: Advance authorisation no 0310781233 dated 09.05.2014 for the export
products “Track Chain” in respect M/s Undercarriage and tractor parts pvt Lid

As per the details provided by the unit, the norms may be fixed as follows:-

e Sno 8 of import item may be allowed as 1304783.64 kgs after affecting 1/31
recovery from scrap and inclusive of 35.35% wastage.

e Sno 7 may be allowed as applied.

e Rest of the items may be allowed on ret to net basis with NIL wastage and
accountability clause.

This issue with the approval of Director for taking a view by NC.

| o
’ @\\‘}\\L\

(KS Sodhi}
Asst Dir (ME}

Shri S. Muthukumar, FTDO. DGFT Udyog Bhawan New Delhi
Ofo The/DC (MSME) UO pote 1o 30(123) 2014-ME dated 08.12.14

&;‘ o

G}J PARVEEN SHARNA

\y Giociot Genzial _
% /\/\) D‘rc‘to?a'ie Ceoparal of Fore‘.grél(:gg
T;ﬂn?ﬂ*ry of Commercs & mlh‘—:. !
\ Udhy‘og Sigvian, New Delhi

L
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message are enclosed for your reference, p&tse/
-ontd on Page 2...
Contd on Page 2.
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BOTIL/5225/0510386490/CS November 17, 201§( 5}

Shri Priya Ranjan

Foreign Trade Development Officer Vi
Office of Directorate General of Foreign Trade _T
DES-1 Section, Room No. 404, 4t Floor, - R = S
Udyog Bhawan, : E -
NEW DELHI-110011

P ek
a0
f - Y
{

Dear Sir,

Subject : Ratification of the norms in respect of Ad\?énce Authorization No. 0510386490/3-
03/00 dated 13.05.2014 issued by the Office of Addl. DGFT, New Delhi, from File No.
05/23/040/00458/AM14

Reference: Your F. No. 01/80/050/00140/AM-15/DES-1

Reference DGFT's letter No. 01/80/50/00140/AM-15/DES-1/1842 dated 21.10.2014 (received
by us on 30.10.2014) requesting us to confirm whether the above Authorization obtained by us
is for physical exports or for Deemed Exports and to furnish certain information in case under
Deemed Export.

Please note that we have earlier provided the requested information twice, i.e. vide our
letters dated 09.07.2014 and 18.09.2014, and had confirmed that subject Advance
Authorization was obtained by us is under Deemed Export Scheme against a Purchase
Order No. 4010072752 dated 10.09.2013 received from ONGC Ltd., Baroda, under
International Competitive Bidding for ONGC Petroleum Operations covered under eligible
PEL/ML issued/renewed after 01.04.1999 to ONGC Ltd., and notified by the Deptt. of Economic
Affairs, Ministry of Finance, vide Notification NO. 2(FT)/DEA/2000 dated 29.08.200 amended
vide Notification No. 1{FT)/DEA/2001 dated 23.05.2011 and Customs Notification No.
17/2001-Cus. dated 01.03.2011 as amended up-to-date permitting duty free imports but if
procured domestically then qualify for Deemed Export benefits under Deemed Export
Scheme. Copies of said letters along with receipt issued by your Office are enclosed for your
reference.

Reg. for submission of certificate from authorized Officer of DGHC to the effect that the said
“gpods are required for use in the Petroleum Operations in areas under PEL/ML leases
issued/renewed by Govt. on or after 01.04.1999", kindly note that ONGC, Vadodara, while
issuing the Project Authority Certificate under the scheme have certified that “supply of goods is
required in connection with Petroleum Operations undertaken under Petroleum Exploration
Licenses (PEL) or Mining Leases (ML).

Further, referring to our personal hearing held on 19% August 2014 before the Norms
Committee-1 under the Chairmanship of Dr. L.B. Singhal, Addl. DGFT, and as directed by Norms
Committee, we had taken up with DGHC thru' concerned ONGC Project authorities, for issuance of
the required Certificate.

DGHC, in response to ONGC request for issuance of the desired certificate, have advised
ONGC that its office does not issue the certificate in cases where the supplies have been
completed/executed. Copy ofletter received from ONGC Ltd, Qgﬂlij}ong“with“__cggy of DGHC

C)‘}}-w/!"ﬂ
a4 171




BO* Ol TOOLS INDIA PRIVATE LIMITED Contd
w2
You are perhaps aware that ONGC Orders specify delivery time limits in their Order and to meet
this requirement, we imported the raw materials against subject Advance Authoerization and
also have already executed the entire Order to the satisfaction of the Project concerned
after manufacture of the ordered material in India. Also the requirement of DGHC
certificate was never raised by the Advance Authorization issuing authorities, i.e. Office of Jt.
DGFT, CLA, New Delhi, prior to issuing the said Advance Authorization.
The export obligation of subject Authorization was fulfilled by us as per conditions of the Order
and Advance Authorization as detailed below:
1) Materials earmarked for ONGC Rajahmundry Project were despatched under BOTIL
Invoice No. 270/X01-1663/2013 dated 13.02.2014 for INR 12,19,850/- (equivalent to
US$ 19,611.74 - Material value) thru' M/s Omkara Transport P. Ltd., vide L.R. No.
. 135313 dated 15.02.2014; and
2) Materials earmarked for ONGC Ankleshwar Project were despatched under BOTIL
Invoice No. 275/X01-1663/2013 dated 20.02.2014 for INR 145,98,512/- (equivalent
to US$ 234,702.76 - Material value) thru’ M/s. Omkara Transport P. Ltd,, vide L.R. No.
135215 dated 20.02.2014
Imposed obligation INR 15,818,362/- (US$ 254,314.50)
Obligation Fuifilled : INR 15,818,362/ (US$ 254,314.50)
We also confirm that payments against above Order have been received by us.
Under the circumstances and as was indicated during personal hearing, the requirement
of DGHC certificate, in cases where supplies have already been co leted and 1009
bligation fulfilled, may kindly be waived and norms, as applied for, be ratified to enable
us apply for redemption against the Authorization.
We look forward to receive your favourable response at the earliest as requested above.
Thanking you,
Very truly yours,
For BOTILYIL TOOLSINDIAPYT LTD,
AN
JEY e VF
’S. WALIA) N d
“~ GENERAL MANAGERW ENCL: as state
CC:  ShriParveen Sharma, _
CP1O & Dy. Director General of Foreign Trade, Norms Committee-1
DGFT, Room No. 302, Udyog Bhavan, New Delhi-11
- For information and necessary action, please
cc The Dy. General Manager (Drilling), Directorate General of Hydrocarbons, Noida
- For information, please
CC: The Dy. General Manager (MM) ONSG, ONSG, Baroda
- For information, please
PARYE: NS
Dy LI cf Fereid
. At (S wl ‘.r‘]'
Direoiofeie v i erce & Indus
piTiTY 4 1 '\h‘11
hlGéz,-:ggqéha»*.ralw, New Del
S ————
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BOTIL OIL TOOLS INDIA PRIVATE LIMITED
BOTIL/5225/0510386490/CS July 09, 2014

Shri Priya Ranjan

Foreign Trade Development Officer

Office of Directorate General of Foreign Trade
DES-1 Section, Room No. 404, 4% Floor,

: Udyog Bhawan,

: NEWDELHI-110011

Dear Sir,
| Subject : Ratification of the norms in respect of Advance Authorization No. 0510386490/-
i 3/03/00 dated 13.05.2014 issued by the Office of Addl. DGFT, New Delhi, from File
No.05/23/040/00458/AM14

Reference: Your F. No. 01/80/050/00140/AM-15/DES-1

e
Reference DGFT’s letter No. 01/80/50/00140/AM-15/DES-1/618 dated 19.06.2014 (received
by us on 27.06.2014) requesting us to confirm whether the above Authorization obtained by us
for physical exports or for Deemed Exports and to furnish certain information in case under
Deemed Export.

We confirm that Advance Authorization obtained by us is under Deemed Export Scheme
against a Purchase Order No. 40100727 52 dated 10.09.2013 received from ONGC Ltd,,
Baroda, under International Competitive Bidding for their Petroleum Operations covered under
eligible PEL/ML issued/renewed after 01.04.1999 to ONGC Ltd., which have been notified by
the Deptt. of Economic Affairs, Ministry of Finance, vide Notification NO. 2(FT)/DEA/2000 dated
29.08.200 amended vide Notification No. 1(FT)/DEA/2001 dated 23.05.2011 and Customs
Notification No. 17/2001-Cus. dated 01.03.2011 as amended up-to-date and permits duty free
imports but it procured domestically then qualify for Deemed Export benefits. The
requested information against above are as under:
Name of Project Authority : Dy. General Manger (MM) ONSG
) 0il & Natural Gas Corporation Ltd,,
' Regional Stores,
Makarpura Road,
Baroda ~ 390 009
(Tel. No. 0265-3603504 / Fax No. 0265-2631342)
Main contractor : ONGC Ltd. Projects
Sub-Contractor : N/A
Relevant Para of FTP Chapter 8 (DEEMED EXPORT SCHEME)
PAC issued by ONGC Ltd Dated 08.01.2014 (copy enclosed)
) 10.09.2013
ONGC Ltd’s P.O. & Date 4010072752 dated
Contd on Page 2. - - , -
Corporate Offica : Bora Kalan, ioapur - Patac Road T S
3” ggﬁ%&ﬂPﬂ Ig)ifsftméfrgn:osn Haryana - 122413 s’r-"
New Delhl 110 0686 T : +91-124-2866300 {30 Lines) SPEC 140088 g
T - +01-11-26196442143 F : +91-124-2279382 E A TPEC 18,0040 1
F - +91-11-26196664 £ : botil@botilindia.com s::g‘:;-lm g:g ::g;ﬁ: N, O
E : botil@vsnl.com W www botlfindia.com bt
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In connection with the above we wish to reiterate that the above Advance Authorization is
issued under Deemed Export Scheme under the provisions of Export & Import Policy 1997-
2002, Chapter 7 - Deemed Scheme Paras 7.3(a) and benefits Para 7.3(c), as amended upto
date from time to time and Govt. of India, Ministry of Finance, Deptt of Economic Affairs Public
Notice No. 2(FT)/DEA/2000 dated 29.08.2000 amended vide Notification No. 1(FT}/DEA/2001
dated 23.5.2001.

We hope the above satisfies your query. Please confirm.

Accordingly, we request you to please expedite the ratification of norms as applied by us against
above Authorization.

Thanking you,
Very truly yours,

For BOTIL OIL TOOLS INDIA PVT LTD,
)

):% L1 af”/d?'/ ‘
[ -
.S WALIA)

GENERAL MANAGER Encl.: as stated

CC: The Foreign Trade Development Officer,
: DGFT, Room No. 404, 4% Floor, Udyog Bhavan, New Delhi-11
- For information and necessary action, please

N

’ == e
SRRVEEN SHA
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BOTIL/5225/0510386490/CS September 18, 2014

Shri Priya Ranjan

Foreign Trade Development Officer

Office of Directorate General of Foreign Trade
DES-1 Section, Room No. 404, 4t Floor,
Udyog Bhawan,

NEW DELH[-110 Q11

Dear Sir,

Subject : Ratification of the Norms in respect of Advance Authorization No. 0510386490/-

3/03/00 dated 13.05.2014 issued b ' i
. y the Office of Addl. DGFT, N i
No. 05/23/040/00458/AM14 e Delh, from File

Reference: Your . No, 01/80/050/00140/AM-15/DES-1

y ' 14‘53 d . .

Please note that we have already responded to your above letter dated 19.06.2014, vide our
letter dated 09.07.2014 (receipted by your office of 14.07.2014), wherein we had confirmed to
you that subject Advance Authorization obtained by us is under Deemed Export Scheme
against a Purchase Order No. 4010072752 dated 10.09.2013 received from ONGC Ltd.,
Baroda, under International Competitive Bidding for their Petroleum Operations covered under
eligible PEL/ML issued/renewed after 01.04.1999 to ONGC Ltd., which have been notified by
the Deptt. of Economic Affairs, Ministry of Finance, vide Notification NO, 2(FT) /DEA/2000 dated
29.08.200 amended vide Notification No. 1(FT)/DEA/2001 dated 23.05.2011 and Customs
Notification No. 17/2001-Cus. dated 01.03.2011 as amended up-to-date and permits duty free
imports but it procured domestically then qualify for Deemed Export benefits. Copy of
said letter along with its enclosures is enclosed for your reference, please.

However and as per your requirement of submission of certificate issued by DGHC certifying
that the goods are required for petroleum operations, we confirm that we have already
requested ONGC Baroda to issue the desired certificate and we assure you that the same will be

furnished to you immediately upon receipt from them.

Thanking you,
Very truly yours,
For BOTIL O{L. TOOLS INDIA PVT LTD,,
’ . Direclor bGeners
é D'*-rto%te Genzral of Fore.ggﬁftdr?
L l‘-b,-]“stry of Commerce & In ‘.“11
D 4 ERAL MANAGER) ‘l&',:yog Bhawen, New Delhi-
i
Encl: as stated
Corp ‘ gtcc.;k;l(:a!an, Bllaspur - Pataudi Road
Mohta B‘dg.. 4th Floor O NH_8, ME-5D
+ ohkai Gama Flace Dist - Gurgaon, Haryana - 122 413
New Delhi 110 055 T : +94-124-2866300 (30 Lines) e soront wec +
T : +91-11-26196442/43 F . +91.124-2279382 SPEC BA-i4d2 SPEC 140040
F . +91-11-26106664 E : bmil@bo}ltindla.com :g“;u::: ﬁc :mmz,
E : botl@vsnl.com W www botilindia.com 1862.601
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OlL AND NMATURAL GAS CORPORATION LIMITED

CORPORATE MATERIALS MANAGEMENT
9™ FLOOR, Core-4, SCOPE MINAR, LAXMI NAGAR: DELHI-110092
TELEPHONE NUMBER (011)-22406457 FAX NUMBER (011)-22446494

No, DLI/Corp-MM/BOTIL-EC/2014 Date: 08.10.2014

To,
BOTIL OIL TOOLS INDIA PVT. LTD.
4TH FLOOR, MOHTA BUILDING,
4, BHIKAJI CAMA PLACE,
NEW DELHI-116066

PH: 011-26196442/43
EMAI :botil@vsnl.com, botili@botilindia.com
Fax No: 011-26196664

SUB:  Essentiality Certificates for goods already supplied/purchase orders executed
REF: Your letter BOTIL/ONGC/EC/HSW/CS dated 25.08.2014

Sir,

Based on your letter referred above, ONGC had approached Directorate General of Hydrocarbons (DGH) in
connection with issuance of Essentiality Certificate in respect of Corporate MM purchase orders cited in your
letter. We have been informed by DGH that they do not issue EC for items which have already been supplied or
against purchase orders which have already been executed (copy of communication from DGH is enclosed).

In this regard, we draw your attention to the BEC/Tender Conditions w.r.t Deemed Export Benefits which
interalia stipulated that:

“Applicable documents for availing of Deemed Export Benefits (available against PEL/MI issue or renewed after
1.4.99), will be provided by ONGC on bidder's request/responsibility.”

Accordingly, at your request, ONGC had issued the requisite Project Authority Certificate (PAC) in the format
specified in Trade Policy and it is observed from your letter that BOTIL had also obtained the import
licence/advance authorization from DGFT. In view of the above, we would like to state ONGC position that we
do not accept any liability for reimbursement / refund of Deemed Export Benefits denied / withdrawn by the
DGFT/Govt. of India for want of Essentiality Certificate from DGH, which was not sought from ONGC prior to
the execution of Corp MM purchase order/supply of ordered goods/materials.

ONGC requests you to take up the matter with DGFT/ appropriate department of Govt. of India and continue
your efforts for resolution of the issue. J .

Chief Manager (MM)

Registered Office: Jeevan Bharati Tower-li, Indira Chowk, New Delhi-£{00

s RVEEN S\-\AREEQ
'T“': Directof Gen‘...l rade
comg anerel of F_ore'l% A
Dui“ci?'l“a;"of Commerce De‘.h't-’l‘\
l\-‘\-‘.}{ o fg arawa, New
U~

ajjha Sekhar )@'(75" \u




Fw: Issue of EC for already executed PO
RAV! ANAND, JAGDISH KUMAR, HK 30-09-2014 09:35
MANRAL

NJS HUNJAN/ONGCL

RAVI ANAND/ONGCL@ONGCL, JAGDISH KUMAR/ONGCL@ONGCL, HK
MANRAL/ONGCL@ONGCL

NJS Hunjan
General Manager(Drilling)

ey Peaes AP PAR DD s R ZGTE D9EARM
To: NJS HUNJAN/ONGCL@ONGCL
From: DEQDAS ROY/ONGCL
Date: 09/29/2014 11:43AM
Cc: Y K SRIVASTAVA/ONGCL@ongcl
Subject: issue of EC for already executed PO

Dear Sir

This is with reference to the letter no. MM/P&E/D-II/EC/FE/BOTIL/2014-15 dated 05.09.2014 for
issuing EC against PO which has already been executed.

In this connection, | would like to bring to your kind notice that DGH does not issue EC for items which
have already been supplied or against PO which has been already been executed.

This is being submitted for kind information.

Regards

Regards,

&zzw 1w Deodas Roy

T FETEIF (¥R Vand)

Dy. General Manager {Drilling)

FégEEA AR

(i waw vEfas de Aened & i)
Directorate General of Hydrocarbons.
(Under Ministry of Petroleum & Natural Gas)
PH:0120-2472197, Mo: +31964330121

5 AW # O ARA 7 B 9@ 7% A7 Aegd Faww A dl o A
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" Please do not print this email unless it is absolutely necessary. Save

paper, save trees.

Disclaimer: _

This message is for the use of addressee and may contain legally

privileged and confidential information. If the reader of this

message is not the intended recipient, or employee or agent

responsible for delivering the message to the recipient, you are

hereby cautioned that any dissemination, distribution or copying

of this communication is prohibited. if you have received this / l
transmission in error, please delete this mail and notify us

immediately at "admin_ongcmail@onge.co.in” A RVEEH SHARMA

Disclaimer: irecior Ganeral
' D?r=ﬂio?g>{éo:2? -ral of ForeignTroade
M‘:?ciw of Commerce & lndgﬁy
t}c’:yojg Bhawan, ryevy Dethi-




This message is for the use of addressee and may contain legally
privileged and confidential information. If the reader of this
message is not the intended recipient, or employee or agent
responsible for delivering the message to the recipient, you are
hereby cautioned that any dissemination, distribution or copying
of this communication is prohibited. If you have received this
transmission in error, please delete this mail and notify us
immediately at "admin_ongcmail@ongc.co.in”

FARVERN SHARNA
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Ministry of Heavy Industries & Public Enterprises Yoot
Department of Heavy Industry 5} //Z//L] "
TSW(B) Section

Subject: Application of M/s Dpewon Automotives India for
ratification of norms of AA no 0410158756 dt 19-06-14

DES-I, DGFT may kindly refer to the above mentioned licence
of M/s Daewon Automotives India . This Office recommends
import under repeat basis with AA no 0410156226 dt 14-03-

14.

The above issues with the approval of IA(KKT).

| N o
| o/ N Nayak

| AN Development Officer

| A 11-11-14

\ N

DGFT (FTDO , DES-1
Deptt. of HI, UO No 3(74)/14-TSW(B) sy%dated

@'\\A\-““ V
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PARVIIH SHARNA
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. 23/10/80 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510388973 dated 20.06.2014)

Advance Authorisation may be ratified as under:

1. Net Empty weight of 102.3 MT may be specified with the quantities of
export product..

2. Word “Relevant” may be prefixed with the description of import items at SL.
Nos.1.,4,5 & 6.

3. Quantities of import items at S1. No 1, 5 & 6 may be allowed as 1.0417
Kgs./Kg. content in the export products as claimed by the firm.

4. Quantity of import item at SI. No. 2 may be allowed as 2 Nos. on net to net
basis. Duty free weight of this item may be allowed as 12883 Kgs. inclusive
of 34.3 % wastage after taking 20 % recovery from scrap.

5. Quantity of import item at SL. No. 3 may be allowed as 502 Kgs. (2 Nos.) on
net to net basis.

6. Quantity of import item at SI. No. 4 may be allowed as 26308 Kgs. (21108
Meters) inclusive of 2 % wastage.

7. Quantity of import item at SI. No. 7 may be allowed on net to net basis with
accountability clause

8. Quantities of import items at S1. No. 8 to 14 may be allowed as applied for.

Norms committee may take a view

L o
(S. K. Jain)
Development Officer
Norms Committee I
DIPP No. 12/159/2014-TSW/76 dated 09/12/2014
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PARVEEN SHARi\ﬂAl
. Dircclor Geneia
Directo?e:‘ta Cznoral of ForergnTratde
Ministry of Ccommerce & '.nl{rilpsj‘ 1ry
Udyog Bhawan, New Delhl-
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Office of the development Commissioner m

Micro small & medium Enterprises
MECHANICAL DIVISION

Subject: Fixation of Adhoc norms against advance authorisation no 0310787636
dated 05.08.14 for M/s UNI VTL Precision Pvt Ltd.

The following needs to be clarified before norms can be fixed:-
— o Do I

* Detailed technical note on manufacturing process including the relevant flow sheet

*  Weight of export product as well as import item.

* Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
Justification and supported by documentary evidence/drawing.

This issue with the approval of Director (ME) for taking a view by NC.

'7\ =
(K.S.Sodh)
AD (ME)

Shri S. Muthukumar . FTDO. DGFT Udyog Bhawan New Delhi

O/o The DC (MSME) ID note no 30(176)/2014-ME dated 09.12.2014

-

ARV EEN B C“\R .
Dy, Diremer Genered
Directoraie Genara of rcreigrgi I-[Etdr?
Minictry of Commerce & ”,th1
Udyolg Bhawan, New Delhi-
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. 1/19/80 (M/s Essar Projects (India) Ltd.) (Advance
Authorization No. 5210041184 dated 07.08.2014)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency
Format, export product wise.

2. Quantities of import items from Sl. No. 1 to 11 in Nos. also in addition to
their weights.

3. Details of import item at SI. No. 11 and its specific use in export items.

Norms committee may take a view

7

/‘ - 2\—-1;1:" vy
(S. K. Jain)
Development Officer
Norms Committee I
DIPP No. 12/159/2014-TSW/83 dated 09/12/2014

-

PARVEE! SHARMA
Dy. Direster Genera
Cirzetarre Genzre! of ForeignTrade
n rsof Cemmerce & Industry
“noven, New Delhi-11




NC Meeting dated 09/12/2014 - Case No. 5/19/80 (M/s Godrej & Boyce Manufacturing

W) — S NE)

09294 §

Department of Industrial Policy & Promotion

(TSW)

Company Limited ) (Advance Authorization No. 0310788394 dated 26.08.2014)

Advance Authorisation may be ratified as under:

1.

Net Empty weight of export products may be specified as under:

Sl. | Net Empty { SL Net Empty | SL Net Empty

No. | Weight No. | Weight No. Weight
(Kgs.) (Kgs.) (Kgs.)

1 180360 6 6350 11 30495

2 | 3587 7 5320 12 30495

3 7962 8 31067 13 30495

4 16500 9 31067 14 13160

5 20865 10 30495 15 4950

. Quantity of import item at S1. No. 1 may be allowed as 333 Nos. on net to

net basis. Duty free weight of this item may be allowed as applied for i.e.
9936 Kgs. inclusive of 3 % wastage.

. Quantity of import item at S1. No. 2 may be allowed as 49 Nos. on net to

net basis. Duty free weight of this item may be allowed as 90569 Kgs.
inclusive of 33 % wastage after taking 20 % recovery from scrap.

. Quantity of import item at SL. No. 3 may be allowed as 2 Nos. on net to net

basis. Duty free weight of this item may be allowed as 2294 Kgs. inclusive
of 72 % wastage after taking 20 % recovery from scrap.

. Quantity of import item at S1. No. 4 may be allowed as 71 Nos. on net to net

basis. Duty free weight of this itemn may be allowed as applied for i.e. 3472
Kgs. inclusive of 3 % wastage.

- Quantity of import item at Sl. No. 5 may be allowed as 31 Nos. on net to

net basis. Duty free weight of this item may be allowed as 32063 Kgs.
inclusive of 40.5 % wastage after taking 20 % recovery from scrap.

. Word “Relevant” may be prefixed with the description of import items at SI.

No. 6,7, 10t0 15, 19, 24 & 26.

. Quantities of import items at Si. No. 6, 7, 19 & 24 may be allowed as

138264 Kgs., 19916 Kgs., 28163 Kgs & 2664 Kgs. respectively as  1.05

Kgs./kg. content in the export products.

. Quantity of import item at S1. No. 8 may be allowed as 11 Nos. on net to net

basis. Duty free weight of this item may be allowed as applied for i.e. 13
Kgs. inclusive of 3 % wastage.

. Quantity of import item at SI. No. 9 may be allowed as 5 Nos. on net to net

basis. Duty free weight of this item may be allowed as applied for i.e. 8 Kgs.
inclusive of 3 % wastage.

I
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10. Quantity of import item at Sl. No. 10 may be allowed as 63602 Kgs.
(66644 Meters) inclusive of 2 % wastage.

11. Quantity of import item at S1. No. 11 may be allowed as 2108 Kgs. (2232
Meters) inclusive of 2 % wastage.

12. Quantity of import item at Sl. No. 12 may be allowed as 77339 Kgs.
(75836 Meters) inclusive of 2 % wastage.

13. Quantity of import item at Sl. No. 13 may be allowed as 283 Kgs.
(170 Meters) inclusive of 2 % wastage.

14. Quantity of import item at Sl. No. 14 may be allowed as 714 Kgs.
{27 Meters) inclustve of 2 % wastage.

15. Quantity of import item at Sl. No. 15 may be allowed as 862 Kgs.
(556 Meters) inclusive of 2 % wastage.

16. Quantity of import item at SI. No. 16 may be allowed as 638 Nos.(1543
Kgs. on net to net basis with accountability clause.

17. Quantity of import item at Sl. No. 17 may be allowed as 4346 Nos.(10328
Kgs. on net to net basis with accountability clause.

18. Quantity of import item at Sl. No. 18 may be allowed as 1 No.(3 Kgs. Jon
net to net basis with accountability clause.

19. Quantities of import items at SI. Nos. 20, 21 & 22 may be allowed as
2949 Kgs. each.

20. Quantity of import item at SI. No. 23 may be allowed as 3 Nos. on net to
net basis. Duty free weight of this item may be allowed as 1048 Kgs.
inclusive of 35 % wastage after taking 20 % recovery from scrap.

21. Quantity of import item at SI. No. 25 may be allowed as 28 Nos. on net to
net basis. Duty free weight of this item may be allowed as applied for i.e.
283 Kgs. inclusive of 3 % wastage.

22. Quantity of import item at Sl. No. 26 may be allowed as 61.9 Kgs.
(18 Meters) inclusive of 2 % wastage.

Norms committee may take a view

% - Z’fﬁ/’ Yoy
(S. K. Jain)
Development Officer
Norms Committee I

DIPP No. 12/159/2014-TSW/87 dated 09/12/2014
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. 19/19/80 (M/s Dresser-Rand India Private Ltd.)
(Advance Authorization No. 0310788390 dated 28.08.2014)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 8 & 9 of Standard Deficiency Format.-
export product wise.

2. Basis/detailed calculations for the quantities of import items.

3. Import items at SL. No. 1, 24, 47, 70, 93, 116, 141, 164, 187, 213, 236 & 259
(Engines) appears to be of Capital Goods nature and details of
manufacturing activities on these items may be specified.

4. Details of import items at SI. No. 2, 25, 48, 71, 94, 117, 142, 165, 188, 214,
237 & 260 and their specific use in export items.

Norms committee may take a view

—

o
%/ ﬁ’"“’

(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/159/2014-TSW/88  dated 09/12/2014
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PARVEEN SHARIVA
Co, Diractor Generzl
Directarzie Genaral of Foreignirade
hiinistry of Commerce & Industry
Ucyog Bhawan, New Delhi-11
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. 18/19/80 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310788649 dated 02.09.2014)

Advance Authorisation may be ratified as under:
-

1. Net Empty weight of export products at Sl. No. 1, 2 & 3 may be specified
as 13812 Kgs., 6567 Kgs. & 2411 Kgs. respectively.

2. Quantity of import item at SI. No. 1 may be allowed as 39 Nos. on net to net
basis. Duty free weight of this itemn may be allowed as applied for i.e. 2324
Kgs. inclusive of 3 % wastage.

3. Word “Relevant” may be prefixed with the description of import item at Sl.
No. 2 and its quantity may be allowed as 16551 Kgs. inclusive of 5 %
wastage.

4. Quantities of import items at SI. Nos. 3, 4 & 5 may be allowed as 169
Kgs. each.

Norms committee may take a view

—

=
o A bvia,

(S. K. Jain)
Development Officer
Norms Committee 1
DIPP No. 12/159/2014-TSW/90 dated (9/12/2014

-

PARVEEN SHARKA
Dy. Dircstor Generel
Directorate Generz! of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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Department of Industrial Policy & Promeotion
(TSW)

NC Meeting dated 09/12/2014- Case No. 20/19/80 (M/s GEA Ecoflex India Pvt. Limited)
(Advance Authorization No. 0310788788 dated 05.09.2014)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4, 11 & 12 of Standard Deficiency
Format.
2. Blank size supported by size of export item

Norms committee may take a view - -

LT &,
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/159/2014-TSW/93 dated 09/12/2014

-

PARVEEN SHARLA
ircolor Genaral
Circoiorsiz Goncral of FereignTrads
Winisty of Sommaoree & Industry
vdycy Bhawan, New Delhi-11
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. 29/19/80 (M/s Luminous Water Technologies
Pvt. Limited) (Advance Authorization No. 0510391189 dated 17.09.2014)

Firm may be asked to submit the following details:

1. Information in respect of S1. No. 8 & 9 of Standard Deficiency Format.

2. Specific nature/use of each import item viz. as Raw Material, Component,
spare, Consumable or Packing material.

3. Details of import item at Sl. No. 19.

4. Certain import items are listed at more than one place e.g. import items at
Sl. No. 53 to 61 are same as that at SI. No. 65 to 73 and the same may be
clarified.

Norms committee may take a view

P
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No. 12/159/2014-TSW/98  dated 09/12/2014




'}“/’ 1\3067[{
P S

Department of Industrial Policy & Promotion ED}‘ RPE )\4\
(TSW)

NC Meeting dated 09/12/2014 - Case No. 25/19/80 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004433 dated 30.09.2014)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3, 4 & 5 of Standard Deficiency Format.

2. Information in respect of Sl. No. 11 of Standard Deficiency Format for
import items at SI. No.1,2 & 5.

3. Size/Specs. of import item at Sl. No. 6 and justification/basis for
quantity of this item. Net length of rubber cable in export product may
also be indicated.

Norms committee may take a view ~——
7 E e

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/159/2014-TSW/106 dated 09/12/2014
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. 24/19/80 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004450 dated 21.10.2014)

Firm may be asked to submit the following details:
-
1. Information in respect of SI. No. 3, 4 & 5 of Standard Deficiency Format,
export product wise.
2. Information in respect of Sl. No. 11 of Standard Deficiency Format for
import items at SI. No.1, 2 & 5, export product wise.
3. Size/Specs. of import item at SI. No. 6 and justification/basis for
quantity of this item. Net length of rubber cable in each export product
may also be indicated.

Norms committee may take a view e
/ ZT-' it ‘2

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/159/2014-TSW/121 dated 09/12/2014
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LIC:LUT:791:0GSP December 08, 2014
The Directorate General of Foreign Trade |IEC: 0388024011
(DES 1)

Udyog Bhavan,
Maulana Azad Road, o
New Delhi - 110 011 e

Daar Sir,

Amendment in Ratification of the norms in .
respect of  Advance Authorisation  No.
0310557877 dated 29.01.2010

Your File No. 01/80/50/00245/AM11/DES-I

*
.

In continuation to our earlier letter dated 22.10.2014 submitted to yvour
office, we hereby submit a copy of M/s ONGC’s Fax Message dated
05.12.2014 detailing their inability to recommend issuance of such a
certificate from DGH.

We request vour kind consideration for the explanation furnished by our
customer M/s ONGC vide their above cited Fax message.

In view of the above, we now sincerely request you to issue amendment of
ratified norms which in turn will help us to obtain necessary license

—_— =1

redemption from the Regional Autl ority.
Awaiting a favourable reply,
Thanking vou, we remain,

Yours faithfully
for Larsen & Toubro Limited

( Shailesh Agrawal )
Deputy General Manager

Encl:

1) Copy of M/s ONGC's Fax Message dated 05.12.2014.

Larsen & Toubro Limited

Corporate Office, New Delfi ’ Registered Office
Ambadeep Building (9th Floon), 14, Kasturba Gandhi Marg, New Delhi-1100C1. INDIA L&T House, N. M. Marg
Tel: +97 11 4150 8888 Fax; +471 11 4150 9572 www. Larsentoubro com Ballard Estate

CIN No. L99999MH1946PLCO04768 . Mumbar - 400 001, INDIA




/fi/artn; Mr. Ashish Shukla, PM-MHN-PGC
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OFFSHORE | . PROJECT MHNPGC
WORKS FAX MESSAGE _ NAME: | |
DIVISION o PAGES 1ol
| .
| 717, High. ONGC Ofice Complex, 5 - - |
Bandra Sion. Link REJad, i Tel. No. ] 022'24089450, £965222238 !
| | Mumbai-400 017. i g | jaishanker_g@ange.co.in ; i
Fax No.022-2408 8500 P &mall | gishanker@gmail.com g
[ From G.Jaisnanker [ File Ref. | MR/ES/OW/MHN-PGC/OWC-330/2014 R
B DGM (M)/PC-MHN-PGC Date 1 05.12.2014 !

| To: Mis L & T Hydrecarben Engineering Limited |
‘ 4th Floor, Nerth Bleck-ll, Saki Vihar Read,

i, Powai, Mumbai — 400 072

/Fax No. +21. 22- §7058095/8099

|

Sub: MHN-PGC Module Project — Issue of Essentiality Certificate
- Ref: LTHE Letter ref no, COW-0855 dt.11.10.2014 & COW-0880 dt. 21.11.2014

LTHE's request for issuance of Certificata from DGH as above has baen raviewed intemaily, & foliowing are
the observaticns:

(i As per Contract, tha PEL/ML was issued befors 041.04,195% and accordingly EPCG Licensz was
obizinad by ONGC. No axemption of Excise duty was avallasle under customs notification
ne,12/2012 {earliar 21/2002)

(i}, L&T had clearad the goods on paymeni of Excisa duty & same was claimed as refund by ONGC after
undertaking to fuliill export obligatiar as & condition of EPCG License.

{ii} Further, 2l correspondances from DGFT/Excise autharities do not indicats the reguirement ¢f such &
certificata towards ONGC's EPCG License.

Hence, the ceriificate from DGH cannot be requested under the above nctification.

ol
S8

G. aishankler
DGM (M), PC-MHNPGC

7 FORMATNO | Ref, PROCEDURE NGO ISSUE NO. REV. NO.

OWD/ISOFIG2Z | OWDI/ISCPG1T
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Department of Heavy Industry 6\/ S W
TSW(B) Section

Subject: Application of M/S Thyssenkrupp Industries for ratification
of norms AA no 3110039520 dt 07-08-09

DES-1, DGFT may kindly refer to the above mentioned licence of
Based on the information submitted, this Office recommends the
following.

Export

Internal Coal Handling system with mandatory spares

Import

There are total 74 items which consists of components & spares.
Components may be allowed under GN-4  with accountability
clause. Spares may be allowed as per spares policy.

The above issues with the approval of Industrial Advisor (KKT).

»

B.C.Nayak
Development Officer
04-12-14

DGFT, FTDQ, DES-I

Deptt. of HI, UO No3(159)/14/TSW(B) J2 & dated
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. A/R-70 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 0310777054 dated 04.04.2014)

Norms may be modified as under:

[—

. Net weight of export product may be modified as 1488.988 MT .
. Quantity of import item at SI. No. 1 may be modified as 652770 Kgs. as
1.03 Kgs./Kg. content in the export product as claimed by the firm.

3. Quantity of import item at St. No. 3 may be allowed as 33 Nos. on net to net
basis. Duty free weight of this item may be allowed as 315220 Kgs. as
3.28 Kgs./Kg. content in the export product after taking 20 % recovery from
scrap.

4. Quantity of import item at S1. No. 4 may be allowed as 12 Nos. on net to net

basis. Duty free weight of this item may be allowed as 30447 Kgs. as

1.67 Kgs./Kg. content in the export product after taking 20 % recovery from

3o

scrap.
. . / —"1' —
Norms committee may take a view / S
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/159/2014-TSW/70-A/R  dated 09/12/2014

n VAN CLAR "1-‘
TR st CEASIG Toade
UL e Al
et ia G angras of FOIEIET sy
D,l-r:??:'f-TLCf Commarce & “1'1“15111‘1’{
Minis T DLaWET, oW DC.hA"

Layog Ei



ANYy13. 2
Al-12
st ari2ey

Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 09/12/2014 - Case No. A/R-72 (M/s The Saraswati Industrial
Syndicate Limited )(Advance Authorization No. 0510254039 dated 07.12.2009)

Based on the detailed calculations and justification submitted by the firm for the
requirement of Corrothane, following modifications may be carried out in the ratified norms:

4. Total quantity of import items at Sl Nos. 9, 18, 27, 36, 45, 54 & 64
(Corropthane XT) put-together may be allowed as 3441 Litres.

5. Total quantity of import items at Sl. Nos. 10 , 19, 28, 37, 46, 55 & 65
(Corropthane XT-HA ) put-together may be allowed as 493 Litres.

Norms committee may take a view /_,— ==
et "

(S. K. Jain)
Development Officer

Norms Committee [
DIPP No. 12/159/2014-TSW/72-A/R  dated 09/12/2014
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ommunications and Information Technology -
Department of Electronics and Information Technology o
Electronics Niketan, 6, CGO Complex J.M
¢

New Delhi-110003 \{‘/ %;A
wer L

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance
Authorization No.03107633789 dated 26.12.2013 issued in favour of M/s. Sterlite
Technologies Ltd. Maharashtra ?

Reference DGFT 1.D. No. 01/80/50/0038/AM15/DES-1/98 dated 24.4.2014 vide
which comments of this Department have been sought on the above mentioned application of
M/s. Sterlite Technologies Ltd. Maharashtra for export of “Fibre Optical Fibre Unarmoured
Cable”.

2. The FOB value of export is Rs.80,019,408.39 (US$ 1,288,557.31)) and CIF value
of import is Rs 57,379,504.46 (US$ 909,342.39).

3. The application has been examined in the Department of Information Technology from
technical angle. The import items are required for manufacturing the export product. This
Department recommends ratification of norms of advance authorization as per the details given
in the Annexure ‘A’ inclusive of the wastage mentioned therein.
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{Asha’Nangia)
Director
Tel. No.24301268

Shri Priva Raman FTDO 0/0 DGFT. Udyog Bhavan, New Delhi
DIT U.Q. No. W-27/20/2014-IPHW dated 14.10.2014
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A URE ‘A’
S.No. Import item Wastage Quantity
Recommended Recommended
1. Single Mode Optical Fibre 5% 116048.6
2. Polybutylene Terpthalate (PBT) 2% 20607.49
3. Colouring Ink U.V. 0.5% 874.91
4. Thixotropic Jelly 2% 7752.68
Compound(Filling/Flooding)
5. Water Bl;ocking Tape 0.25mm 2% 19032.00
thickness
6. High Density Polyethylene (HDPE) 2% 23731.44
7. Aramid Yarn/Aramid Filament Yarn | 2% 545.2
8. Water Swellable Yarn 1% 462.08
9. Water Blocking Rib Cord/Aramid 1% 199.93
Rib Cord
10. Hot Foil Marking Tape White/Black | 1% 394.8
11 Wooden Drum 0% 41.00
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ﬁ % ‘ Welcome Muthukumar Sundaram, FTDEEHeln . Me u')
' ' ]
Folders Inbox Sent Trash Drafts Addresses Options me

muthu.k@nic.in: Inbox C
2 PP D 8 AV O mm Fa]3 40

Compose Reply Reply All Forward Delete Printable Add Addresses  Previous Next Close
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Sent Tuesday, December 2, 2014 4:41 pm
To "S. Muthu Kumar" <muthu. k@nic.in> )
Subject Fwd: REQUEST FOR TIME TO REPLY (GODREJ & BOYCE MFG CO LTD)

—— Original Message -—
From Adil Mehta <adilsha@godrej com>
Date Tue, 02 Dec 2014 13:58:06 +0530
To parveen.s@nic.in
Subject REQUEST FOR TIME TO REPLY (GODREJ & BOYCE MFG CO LTD}

Dear sir,
Sub: RATIFICATION OF NORMS IN RESPECT OF:

1)ADV. AUTH N0:0310403017 DT. 10-9-2006
2)ADV AUTH NO: 0310465595 DT. 18-3-2008
3)ADV AUTH NO: 0310472348 DT. 29-5-2008
4)ADV AUTH NO: 0310492142 DT. 27-10-2008
5)ADV AUTH NO: 0310561529 DT. 23-2-2010 @B\/
\ . ety
6)ADV AUTH NO: 0310466996 DT. 2-4-2008. ‘ !

OBTAINED UNDER PARA 4.7 OF HBP (VOL-1) |

DGFT FILE NO: 01/80/050/00818/AM10/DES-1/2209 DT. 20-11-2014

MEETING NO: 16/15 DT. 28-10-2014,

We refer to our captioned six Advance Authorizations against which ratification
details are reqd. to be submitted.

As certain drawings/diagrams with related information are required to be submitted in all
the six cases,we request The Honourable Norms Committee to grant us time of one
month to reply for the same.

We thank you for the same and regret the inconveniehce.

Thanking you
Yours faithfully
For Godrej & Boyce Mfg. Co. Ltd

Adil Mehta
Chief Manager-EXIM

Corporate Procurement Dept.
TEL:022-67963210

MOB;9833877535
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Department of Industrial Policy & Promotion > f‘ o) Lazg)y

(TSW)

NC Meeting dated 09/12/2014 - Case No. A/R-106 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310764594 dated 06.01.2014)

As there is a substantial reduction in weights of export items, firm may be asked to
submit the following information:

1. Information in respect of Sl. No. 3, 4, 5, 11 & 14 of Standard Deficiency
Format-export product wise for export items at SI. No. 1 to 15.

Norms committee may take a view

e L

(S. K. Jain)
Development Officer
Norms Committee [
DIPP No. 12/159/2014-TSW/106-A/R  dated 09/12/2014
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NC Meeting dated 09/12/2014 - Case No. A/R-108 (M/s Bharat Heavy Electricals
Limited ) (Advance Authorization No. 0410112044 dated 02.03.2011)

Firm may be asked to submit the following information:
- 7

1. Information in respect of Sl. No. 8 & 9 of Standard Deficiency Format for import item at
SI. No. 2.

Norms committee may take a view

%‘ /G\'I I oy
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/159/2014-TSW/108-A/R  dated 09/12/2014
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NC Meeting dated 09/12/2014 - Case No. A/R-110 (M/s ISGEC Heavy Engineering

Limited) (Advance Authorization No. 0510359006 dated 08.07.2013)

Norms may be modified as under:

1.

Net Fabricated weight of export item may be reduced as 547.331 MT.

2. Quantities of import items at S1. No. 5 & 6 put together may be reduced as

Norms committee may take a view

Norms Committee 1

37955 Kegs.
Import items at SI. No. 15, 16, 17 & 19 may be deleted.

DIPP No. 12/159/2014-TSW/110-A/R  dated 09/ 12/2014
!
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Subject: Application of M/S British Engines India for fixation of
wastage norms.

DES-1, DGFT may kindly refer to the above mentioned
request of M/S British Engines India. The firm’s reply of dated 30-
05-14 has been examined. The firm has sought clarification if it
has to submit information for indigenous items also. It may be
clarified that the firm has to submit information/calculation for all
the raw material whether imported or indigenous whose wastage
norms is to be fixed. T ]

-~ The above issues with the approval of IA(KKT). V/X
C Naya‘)?cﬂ//

Developmen Officer
11 14

FTDO, DES-I, DGFT
Deptt. of HI, UO No 1(05)/13-TSW(B) < IO dated






